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'ACT No. XXXH o 1934,

[PASSED BY THE INDIAN LEGISLATURE.]

{Received the assent of ‘the ‘Governor General on the 8th
' September, 1934.) '

An Act to consolidate the law relating to customs duties.

HEREAS it is expedient to consolidate the law relating to
customs duties on goods imported into or. exported from
British Indig by sea and to customs duties on goods imported

into or exported from British India by 1and; Tt is hereby enacted
-as follows :—

1. (1) Thls Act may be called the Indian Tarifi Act, 1934. fg,fg;;glggg-
(2) It extends to the whole of British India except the (,hlef rencemen
'Commlemonershlp ot Aden.

(3) It shall come into force on such dabe as. the. Govemor

- ‘General in Council may, by notification in the Gaaette of Indik,
-appoint in this behalf.

2. (1) There shall be- levied and collected in every port to Dutles speci-

which this Act applies, the duties specn‘ied in the First . a_nd ?u‘liegn bsil;e-
‘Second Schedules. evled.

-(2) The Governor General in Councll may, by notification. in
the Gazette of India, fix, for the purpose of levying the said -
«duties, tariff values ot any articles enumerated, either specifi-
cally or under general headings, in the said Schedules as

-chargeable with duty ad wvdlorem and may alter any tariff
- values for the time being in force.

(8) Different tariff values may be fixed for dlﬁerent chsses
or descriptions of the same article.

(4#) Nothing in this Act shall authorise bhe levy of customs
duties on any article carried from one -customs port in British
India to another such port except salt, opium and spirit.

3. (2) Where in respect of any article a preferential rate of Ievy of auty
revenue duty is specified in- the First Schedule if the article is 21“3,"3{%:22‘;“
the produce or manufacture of the United Kingdom or of. a: g;ggeggggggu_
British Colony, the duty to be levied and collected shall be at fled
the standard rate, unless the article is the produce or manufac-
ture of the United Kingdom or of a British Colony and the article
is determined, in accordance with rules inade under sub secmon
{R), to be such produce or manufacture a

')

: (‘2) The
Price annas 6 or 8d
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() ’l‘he ‘Governor Genera,l in Council ‘may, by notification in - R
. the Gazette of Indla, make rules—

(a) for. determining if any article ig the produce or manu-

- facture of the Umted ngdom or a British. Colony, .

and = - ~ '

(b) making: provision in ‘cases where ab- the time of
1mportatlon proof is not fortheeming where required
in accordance with the rules made under clause (a)
that any article is the produce or manufacture of
the United Kingdom or a British Lolony— .

(i) whereby duty may be levied at the standard rate
-and a refund given of the extra duty paid, if such
proof is produced within a preseribed period, and

. (i) whereby duty may be accepted p'rovisionally at the
preferential rate .on execution of a bond for the
payment of the balance of duty if such proof is
not produced within the prescribed period, and
for the recovery of any balance due after the
expiry of the prescribed period as if such balance
were duty short-levied within the meaning of ,
section 39 of the Sea Customs Act, 1878. VIILot183s.

(3) For the purposes of this section and of the First Scheduls,.
the expression ‘‘United Kingdom’’ means the United Kingdom
of Great Britain and Northern Ireland, and the expression
“British Colony’’ includes a British Protectorate and any of the
Mandated Territories of Tanganyika, the Cameroons under Brltlsh :
Mandate and Togoland under British Mandate.

© Fower of Go- 4, (1) Where, in respect of any article chargeable under the

| Fulln Councll Tirst Schedule with a duty characterised in the third column .
tective duties.  thereof as protective, the Governor General in Council is satisfied, e
after such inquiry ag he thinks necessary, that such duty has. o L
becomsg’ ineffective or excessnve for the purpose of securing the S
. protection intended to be afforded by it to a similar article _ & ;
- manufactured in India, he may, by notification in the Guzette
‘of India, increase or reduce such duty to such extent as he thinks
necessary either generally or in respect of such’ article when
imported from or manufactured in any ¢ountry or countrlcs
specified in the notlhcutxon

Provided that the duty leviable on any such article shall in
no case be less than the duty levmble on o like artlcle of British
manufacture.

() The Governor General in Council may, by notiﬁcation in
the Gagette of India, prescribe the condltlons subject to which

a,rtlcles

|19
K
R

: . i s ST e AT e e i e - e e
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* articles. shiall be deemed to be of Brlblsh manufacture for the

purposes of this section and of the First Schedule.

= 5, Where a customs duty at any rate preserlbed by or under
thig Act or any other law for the time being in force is leviable
on any articls when 1mported intp, or on ‘any- article when

‘exported from, a port in British India, the Governor General in

Council may, by nctificition in the Gazette of India, direct that
a duty of customs at the like rate shall be leviable on any such
article when.imported or exported, as the case may be, by land

~ from or to any. territory outside British India, which he may,

VIII of 1878,

VI of 1844.

"XXIX of 1857,

s

by a like notification, declare to be foreign terrltory for the pur-
poses of this section.

6. (1)-Salt, opium and spirit imported from any port in
British India and protected by the certificate of any officer
empowered in that behalf by the Governor General in Council
or the Local Government, are chargeable with only the amount,
if any, by which the duty leviable thereon under the TFirst
Schedule exceeds the duty shown by such certificate to have been
alre'ldy paid in respect thereof. : »

Duties 'oh im-
ports and ex-
ports by land.

Duty on salt,
opium and
spirlt, when
protected by a
certificate,

(2) The amount, if’ any, paid to the Government a8 the price -

of such salt or oplum is not duty within the meanlng of . this

: section.

-(3) Nothing in this sectlon apphes to spirit whlch is exported

‘ﬁn‘ler bond - for- exeise duty from one customs-port to anuther

customs-port under the provisions of bhapter XIV of the Sea,'

.Customs Act, 1878. .

7. Bo {ar as regards the Pre81dency of Fort Saint Georce the

- unrepealed provisions of the Madras Inland Customs Act, 1844

and so far as regardg ‘the Presidency:of Bombay, the unrepealed

provisions of the Bomnbay: Land:customs Act, 1857, relating to

the levy of duties and to dutiable goods, shall, mutatis mutundis,
apply to dutles lev1ed and goods liable to duty under.or by virtue

‘of section 5.

8. (I) Where any country, dependency or colony pays or
bestows, directly or indirectly, any bounty or grant upon the
production therein or the exportation therefrom of any article

and the articlé ig chargeable with duty under the provisions of
his Act, then, upon the lmportatlon of any such article into

Tritish. India, whether the same is imported dlrebtly from the

.eountry of production or otherwise, and whether it is imported

“in the same condition as when exported from the country of

production or has been chanﬂred in condition by manufacture
or otherwise, the Governor (Jeneral i Council may, by not fi-
cation ‘ in the Gazétte “of ~India, 1mpose an additional duty

Apphcntlon of.
certain provi-
slons as to
duntics and
goods.

Additional im-

Eort. duty on
ounty-fed

articles,

equal
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Speeial import
duty on sugar
in certain cases.

In contracts
amount of in-
creased or de-
creased duty
to be added
or deducted.

~ equal to the net amount of such bounty or grant however the

I-udian- Tariff. [AO’I‘ ' XZXIL - :

sarne be paid or bestowed.

(2) The ne¢ amount of any such bounty or grant as aforesald
shall be, from time to time, ascertained, determined and
declared by the Governor General in Council, and,the Governor
"Genera) in Council may; by notification .in the Gazette of
India, make rules for the identificakion of such articles and for
the assessment and collection of any additional duty imposed
upori the importation thereof under sub-section (Z).

9. (I) Where the rate of duty or other taxation imposed in
any country, dependency or colony upon sugar not produced.
therein exceeds the rate of duty or other taxation imposed upon
sugar produced therein by more than the equivalent of six francs
per one hundred kilogrammes in the case of refined sugar or five
franes and fifty centimes per one hundred kilogrammes in the
case of other sugar, then, upon the importation of any sugar from
such couritry, dependency or colony into British India, whether
the same is imported directly from the country of production
or otherwise, and whether it is imported in the. same condition
‘as when exported from the country of p1oductxon or has been
changed in condition by manufacture or otherwise, the Governor
General in Council may, by notification in the Gazette of India, .
impose, in addition to any other duty or taxation imposed under
this Act or any other law for the time being in force, a speclal
duty not exceeding one moiety of such excess.

(2) The Governor General in Council may, from time to time,
'by general or special order,. declare, for the purposes of gub- -

‘section (I),—

(a) what artlcleb or substances containing any saccharme
matter shall be deemed to be "sugar” and what
kinds of sugar shall be deemed to be “‘refined sugar’’
or ‘‘other sugar’’, respectively; and

(b) what sums in the currency of British India shall be
deemed to be the equivalent of ”francs and
“‘centimes’’, respectively.

(8) The amount of the excess referred to in sub-section*(Z) .
shall be from time to time ascertained, determmed and declared
by the Governor General in Council, and the Governor General
in Council may, by notification in the Gazette of India, make
rules for the identification of sugar and for the assessment and
collection of any special duty imposed upon the importation
thereof under sub-section (I).

10. In the event of any duty of customs or excise on any '
article being imposed, increased, decreased or. remitted after the

making -
4
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makmg of any contract for the sale of such arhcle w1thout stipu- k
lation as to the payment of duty where duty was not chargeable .
8t the time of the making of the contract, or for the sale of such - ;
article duty-paid where duty was chargeable at that time,— - o

(a) if such-imposition or increase so takes effect that the
duty or increased duty, as the case may be, or any ¢
. part theredt, is paid, the seller may add so much to i
the contract price as will be equivalent to the ‘
amoéunt paid in respect of such duty or increase -of t
duty, and he shal} be entitled to be paid and o sue . “~
) for and recover such addition, and - (
(b) if such decrease or remission so tekes effect that the’ ‘
decreased duty only or no duty, as the case may be, |
is paid, the purchaser may deduct so much from the |
contract price as will be equivalent o the decrease |
of duty or remitted duty, and he shall not be liable i
to pay, or be sued for, or in respect of, such deduc~ :
tion. ) - \
11. (1) When the duty specified for any article in the First Durationof. . ‘
Schedule is characterised as protective in the third column of Biiective &

that Schedule, that duty shall have effect only up to the date, DOV of Go-

.o N . . vernor General
it any, specified in the.sevepth column of that Schedule. igo(a?f‘;“grﬂr"g . ;
R - (2) I, after such inquiry as he thinks necessary, the Gover- mugietei® ;

nor General in Council is of opinion that the duty specified in the

- First Schedule in-respect of wheat has become unnecessary or o
excessive, he may, by notification in the ‘Gazette of Indla, rcrmb

* such duty or reduce it to such -exbent as he thinks fit. 1

l

(3) 11, after such i 1nqu1ry ag he thinks necessary, the Govetnor
General in Council is of opinion that the duty speclﬁed in the
" Pirst Schedule in respect of wheat flour is excessive, he may,
. by notification in the Gazette of India, reduce such duty to such
extent as he thinks fit, but not so as to make it lower than an’

- ad valorém duty_of twenty per cent.

12. All notifications published under this Act may be can- power to can-
celled by the authority publishing the same. ool notifica-

tions,
13. (1) The Acts mentioned in the Third Schedule are mepeals.
repealed to the extent specified therein. ‘

(2) ‘All notifications published and all rules and orders made,
. or deemed to have been made, under any of those Acts and in
force immediately before the commencement of this Act shall, so
- far ag they are consistent herewith, be deemed to have been,
respectively, published and made under this Act, and all refer-
ences made, or deemed to be made, to the Indian Tariff Act, i |
1894, in Acts or Regulations passed before the commencement of |
- this Act shall be deemed to be made to this Act.
THE FIRST S(JH'EDULE

5
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, , ..~ THE FIRST SCHEDULE. - L w
S e . Ivport TARIFF.-
I [ ‘ ) Dreférential rate of duty'
. . if the urticle is the pro- .
. o R duce or manufacture of Duration
Ttem Name of article, - | Nature of Standardrateof | - of protective
y No. | : i duty. . duby. o |- . The = rates of duty.
05 . : " United A Britlsh
. : ., l . Xingdom. Colony. -
Do S
)
SECTION 1.
LI\'F ANIMAL% AT\D PRODUCTS OF THE ANIMAL KINGDOM.
1 ANIMALS, living, all ER ¥ree e Cew . - .
: sorts, . '
2 BACOXN and M43, not | Revenue .'| 25 per. cent, ad . o ' .
canped or bottled. . ’ valorem.
3 TisH, not otherwise | Revenue . | 25 per cent. ad . ve .
specificd, o . valorem. ) i .
3 (1) | FisH, salted, wét. . | Revenue . [ Such rate or rates .e . .
. C : of duty not ex-
ceeding onerupce
per Lndlan maund
of 82 2/7 1bs. | .
avoirdupols . .
: . - weight  as  the | .
: . ’ v T * Governor _Gene-
[ ' - | ral in Conncil

may; by notifica-

tion in the Gaz- . . e
© ette  of India, H . N B
from time to time .ot . | . :
; prescribe, plus 63 . . . .
] . c. per . cent. ad. . . s :
: : N valorem. .
| 34 | FISH, salted, dry. . [ Preferential | Rs. 3-8 per ewt. . .. | Re. 1-8 per | .
i s revenue. cwt, .
8 (8) | FismH, unsalted, dry . | Preferential | 30 per cent ad . 20 per cent. | ..
"3 A : revenue. | - valorem. - : ad valorem. _ .
8 (1) I‘I%mm\vs, includmg Revénue . | 25 per ‘cent. od LT . o
singally and sozille valorent. .
and.sharkfins, : :
4 1BU’1‘TER,;CHEESE and [ Revenue . | 25 per cent. ad . e e
HEE. - N . -1 wvalorem. .
4 (1) | MILR, condensed: or | Preferential | 30 por eént. ad | 20 per cent. ..
preserved, incinding | revenue. valorem. ad valorem.
milk cream.
5 CORAL, unprepared . | Revenue . | 26 per cent. ad .. . . . p
valorem [ .
6-(1) | COWRIES and SARLLS | Revenue . | 25 per cent. ad .- , e as
- . valorem.
5(2) [ Irory, . unmanufac- | Preferential | 30 per cent. ad | .. 20 per cent. .-
- . tured. revenue. valorem. ad valorem.

SECTION II. s : ‘ g
. PRODUGTS OF THE VEGETABLE K1INGDOM.

6 PranTs, living, not | .. | Tree . . . . I :
otherwise specified. . ) . B
6 (1) | RUBBER STUMPS . e \ Tree . . e e e ‘ !
7 | VEGETARLES, , all | Preferential ; 80 per cent. ad e 20 per cent. [ .. e :
sorts, rresh dried, | révenue. i valorem. ad valorem. : .
saited or- preserved ! . . . .
not otherwlse specx~ . ) b . . . . i
| fl ed : T . o : : ;
'8 Froms, F
‘-
I
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“Preferential rate df duty
. . 1f the article ia the pro-
’ ; duce or manulacture of :Duration
Item Namae of article Nature of Standard rate of of protective
No. duty duty. ) ) rates of duty.
The
United A British
Kingdom. Colony.
'8 "FrUITs, all sorts, | Preferentlal | 30 pe cent. ad 20 per cent. -
fresh, dried, salted | revenue. valorem. ad valorem. :
of preserved, not . . . :
) otherwise specified.
..'8(1) | CurraNTS . . | Revenue . | Re.1-4per cwt. . .. .. -
9 COFFEE not other- | Prefercntial | 25 per cent. ad .. 25 per cent. -
wise specified. revenue. valorem plus one - ad valorem. P
’ . . anng per pound.
. 9(1) | CorrEE, canned or | Preferentinl | 30 per cent. ud | 20 Jxer cent.| Qper cent.| .
c _bottled.. révenue. valorem. ad valorem.| ad valorem... f
9(2) | TR . R . | Preferential | ¥ive annas peér .. Three annas -
. revenue. pound. per pound.
9 (8) | The following Sricss,
' namely :—
‘Cardamoms, - cassia,
clnuamon, cloves,
natmegs and
pepper—
(@) Unground . | Preferential | 45 yper cent. ad . 3731)61' cent .
revenue, valorem. . ad valorem.
(6 Ground . .| Revenue . |'87% per cent. ad . ) . oo :
valorem.
9(4) | The following uUN-
. GROUND  SPICRS,
namely i— . .
‘Chillies, ginger and | Preferential| 30 per cent. ad .. | 223 per cent. R
mace. revenue. valorem. ad valorem.
9 (5) | BETELNUTS . 1 Preferentinl | "453° per cent. ad: .. 374 per cent, b uEEe
3 . revenue. valorem. ad valorem.
9 (8) | VARILLA BEANS . | Preferential | 80 per cent. ad .. 20 per ¢ ent. v
revenue. valorem. ard valorem.| .
10 GRAIN and PuULse, | = .. Tree Lo . .. ..
. not, otherwise speel- '
. fied, including -
broken graing and
pulge, but excluding
flour, .
10 (1) | WHEAT . . . | Protective. | Rs.2 perewt. . e . Mi::g%] 31st,
11 FLOUR not otherwise | Revenue . | 25 per cent. ad .
. specified. . valorem. . .
11 (1) | WHEAT PLOUR Protective. | Rs. 2-8 per cwt. . .. - }%r‘acé‘ 31st,
11(2) | 8460 FLOUR . . .. | Free . . .. .. o
11(8) | 8400 and TArIOCA Preferential | 30 per cenmt. ad . 20 per cent. ..
revenue, valorem. valorem. ’
11 (4) | STAROM and PARINA . | Revenue . | 15 per cent. ad . .. ..
. : - valorem. )
12. 8REDE, all sorts not | Revenue .. | 25 per cent. ad- . .. ..
otherwise gpecified. : -valorem.
12 (1) OILSERDS

.
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Preferential rate of duty | - - i
if the article 18 the pro-

valorem,
SECTION III

: ) EE P duce or manufacture of | Duration
Ttem, Name of article. Nature of | Standard rate of v of protectd;
No, | =~ -~ duty. -~ dut; ¥. The ., ates of duby..
N United | - A British :
L ] ‘ o K ingdom, Colony,
12 (1) | O1LsEEDS imported ¥ree R
‘| ~into. British India - . .
by .sea ~from - the
territories of any . b
Prince ¢r Chief in -
India. . o ) | SO
12(2) | OILSEEDS, mon-essen- | Preferential | 30 per cent. ad iIZ() percenf:
«4ial, ‘all sorts not | revemue., valorent. ad mlorem
otherwise specified,
including copra or
coconnt kernel. )
12 (3) | RUDBER SEEDS Free AN . i
12 (4) | Hors - . s . Free . . . ¥
12 (5) | FODDER, BRAN and | Revenue 23 per cent. ad e
POLLARDS. vulorem. .
13 DYEING and TANNING | Revenue . | 25 per ceot. ad oo
SUBSTANCES, all sorts valorem.
not otherwise speci-
fied.
18 (1) | BsRKS for tanning . - TFree . .
13(2) | Cuton and GAMan Preferential | 30 per cent. ad 207per cent. | ..
allsorts.” revenue. valorem. " ed valorem.
18 (3) | Gums, REsINS and Revenue .| 25 per cent. ad e .
LAO, ‘all gorte not valorem.
otherwise specified. - R . .
13 (4) | Gunms, Arabie Benja- | Preferential | 30 per cent. ad 20'per gent. |7 7 ..
min (ras and’ cowrie) [ revenue. valorem. ad valorem. :
and DAMMER (inclu- .
- -ding unrefined batu)
| androsin. . .
18 (5) (. STICK or SEED LAC . Free . . e L
“13(8) | orwx. . . .| Revenue . | Rs. 30 per seer of - : -
- . 80 tolas or 18% |
- per  cent. ad
valorem, ~ which- X
. ever is higher. :
13 (7) | CiNomONA BARK . Free . . . .
14 CANEs and RATTANS. | Revenue . | 26 per cent. ad .

FATTY SUBSTANCES, GREASES, OILS AND PRODUQGTS OF THE]R DDCOMPOSIT]OI\"
PREPARED ALIMENTARY PATS \VA‘(ES OF ANIMAL OR VEGETABLE ORI(JIN. .

15 All sorts of STEARINE, { Revenne . 25 per cent. ad v i
WAX, GREASE and | - valorem.
ANIMAL FAT nof *
Othenvise specified.
15 (1) LARD not canned or ° Revenue . | 25 per cent. ad i
bott i valoreni. :
15 (2) | BRESWAX . . | Preferential | 30 per cent. ad . 20 per cent.
¢ revenue. valorem.- valorem,
15 (3) | TALLOW . R . i ¥ree . . .
16 (4) | F1s8 oIL uu,ludeI Preferential | 80 per cent. ad 20 per cent. wet 1
whale oil not other- | revenue. oalorem. ad valorem.
wise specified. | :
15 (5)  Fsu oI
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Pre!ercntinl 1ate of duty
; if the article ia the pro-
o : duce or manuvfacture of Duration
<Item Name of article. I Natureof | -Standard rate of N of protective -
R Ko, |- duty. duty. The - {rates of duty,
. L ’ \ ' United A Britieh | i
) | Kingdom. Colony. [
. I . H
15 (5) | FI5H OIL and whale Revenue . | Rg. 10 perewt. . e - - ine
“ofl;hardened or hy- : :
drogenated
15 (6) | VEGETABLE NON- Treferential | 35 per crnt. ad | 25 percent. | 25 per cent. [
. ESSENTIAL OILS: not . revenue, valorem. ad valorem. | ad valorem. -
otherwisespecxﬂed. 1 ST

15(7) The following. VEGE- Preferential | 35 per cent. ad 25 per cent. see . s
. TABLE NON-ESSEN- | revenue. ralorem, : . ad valorem i . . : |
TIAL OIS, namely, )
coconut, groundnut :
and linseed.

15 (8) ANl sorts of ANIMAL Rcvepue .« | 25 per cent. ad © e
OoIL8 not otherwise - valorem. '
specif\gd.
SECTIONIV., =
PRODUCTS OF THE FOOD-PREPARING INDUSTRIES ; BEVERAGES, ALCOHOLIC LIQUORS
AND VINEGARS ; TOBACCO . -
16 Canned or bottled Revenue . | 25 per cent. ad e
BACON, HAX and. - | valorem.
LARD, . »
35;‘ . 16 (1) | F18H, canned . « [Preferential| 80 per cent. ad 20dpercent. 20 per cent. e
. : revenue. valorem. ad valorem.| ad ralorem. .
16 (2) Ismouss, canned or | Revenue . | 25 per cent. ad . e
‘bott] valorem., ) . |
17 SUGAR excludmg con: |- Protective | Rs, 9-1 per cwt, oo s March 81st, o
v feetionery. . o ©l 1938.' . !
17(1) | MOXASSE8 ., ., [ Revenue . | 311 per cent. ad .
) valorem.,
17 (2) | CONFECTIONERY . [ Preferentisl | 50. per cent. ad:| 40 per cent,
. revenue. valorem. ad valorem,|
17 (3) | SUGAR-CANDY . . | Revemue . | Rs, 10-8 per cwt.. | o
18 C0C0A and CHOCO- | Preferential f 30 per cent. ad | 20 per cent.
- LATE other than | revenue, valorem. ad valorem.|
confectionery.
19 BISCUITS, CARES, and | Revenue . [ 26 per ecent. ad ova
. ) farinaceous and valorem, C
patent foods, can- :
ped or bottled.
20 VEGETABLYPRODUCT, | Revenue . | 25 per cent. ad oes .
jams, jellies, pickles, valorem. .
chutnies, sauces and ’ o |
condiments, canned |
or bottled. L ) !
20 (1) | FRUIT JUICES , « | Preferential | 30 per cent. ad [ 20 percent. | 20 per cent’ s . :
: revenue. valorem. ad valorem.| ad valorem.
20 (2) | FRUITS and VEGETA- | Preferential | 80 per cent. ad | 20 Pper-cent, | 20 per cent,
Bmc;IS canned or bot- |  revenune. valorem. ad valorem.\ - ad valorem.
tle : . :
21 CANKED or BOTTLED | Preferentinl | 30 per cent. ad | 20 per cent.
PROVISIONS, not | revenue. valorem, ad valorem.
otherwise specified. |
]
) . o , : 21 (1) PROViBibRS.
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- Preferential rate of duty *
. . . | . ) ! if the articlo Is the pro- . .
* Item. | - Name of article. Nature of | Standard rate of * dtice or manutacture of of]g}’,ffe%&’;,
<. No. ) .| duty. duty. S The rates of duty. \
e United. A Brltlsh
Kingdom. Colony,
_ . .
21 (1) { PROVISIONS and O1L-| Bevenue,., | 26 per cent. ad .e .
MAN’S STORES AND | 2| Toalorem,
GROCERIES, all sorts i -
not otherwlse speci- ; .
fied. . A . e . ~
21 (2) { Allsorts of qun not { Revenue . | 25 per cent. ad . . . ﬂ
otherwlsespecified. valorem. . . :
22 Al sorts of DRINK | Revenue ; | 25 per cent. ad | .. |- .. . i
not otherwise speci- 1 wvalorem. - +
fied. . ,:
% 22(1) { ALE and BEER— .
. (@) In barrels or | Prefersntial | Re. 1-2 per Impe- | Fourteen .. .
other containers | revenue. rial gallon, annas per
coataining 27 oz. Imperial
or more. ] gallon.
(b) In bottles .con- | Preferential| Three annas per | Two annas .. .
taining less than | revenue. bottle. and four
27 oz, but not less pics per L
- than 20 oz. ) bottle. ’
v
(¢c) In bottles con- | Preferential | Onc anna and six | One anna .e " ve
talning less than | revenue. pies per bottle, and two
L 13} oz. but not vles per
.. less than 10 oz. bottle.
: .; ¥ (2) In bottles con- | Preferential{ Nlne pies per | Seven ples | - .. ” .o
N taining less than | revenue. bottle, . per bottle. :
62 oz, but not less . \
than 5 oz. .
(¢)Tn other con- | Preferential | Re. 1-8 per Im- | Re. 1-2-8 .e .e
talners. . Tevenue. perial-gallon, . per. Impe- :
. rlal galion. . . i
.- 22 (2) | PORTER, CIDER and ) 5 i
2N | other FERMENTED Co A ) {
LIQUORS except ale .
and beer—
(2) In Dbarrels or. | Revenue . | Fifteen annas per . .. .e
other containers N Imperial galion. .
containing 27 oz. .
or mote.
() In bottles con- | Revenue . | Twoannasand six | . . ‘e
“taining less than pies per bottle.
27 oz, but not less
than 20 oz.
(¢y In hottles con- | Rovenue . | Oné amna and . . ..
taining less than three pics per .
13} oz. but not bottle. = !
less than 10 oz. :
(d) In_ bottles con- { Revenue .| Seven and half .. .. .e
taining less than pies per bholtle. -
6% oz. but not less - B
than 3 oz,
(e} In other contain- | Revenue ., | Re. 1-4 per Im- .. .o : .e
ers, . perial gallon. ’ :
1
22 (3) | WixEs, not contain- i
ing more than 42 per
cent, of proof spirit— . :
(@) Champagne and | Revenne , | Rs. 13-2 per Im- . .o .s
other sparkling | - perial gailon.
wines.
(by Other sorts . | Revenue .| Ra. 7-8 per Im- . .o .
perlal galion. .

22 (4) Sririrs
10

e — el e
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-No.

bltem.

" Name of article,

Nature of

duty. -

Standard rate of
. duty,

22 (4)

:}L‘):

22 (5)

SPIRITS (other than
denatured spirit)—

(a) Brandy, gin,
whisky and other
sorts of spirits not
otherwise . speci-
fied, including
wines contalnlny
more than 42 per
cent. of proof
spirit, . = °

(1) Liyueurs,
dials,

. .cor-
mixtures

and other prepara-:

tious. - containing
spirit not other-
wise speclfied—

(t) entered in such
a manner as to
indicate  that
the strength is

not to be tested. -

(1) not so entered

Provided that—

(@) the duty on any
article “included
in this item shall
in no case be less
than " the duty
which would be
charged if the
article were liable
to a duty of 25 per
cent. ad valorem;

() where the unit
of "assessment is
the lmperial gal-
lon of the strength
of London proof,
the duty shall be
increased or re-
duced in propor-
tionas thestrength
is yreater or less
than London
proof.

SPIRITS—

(a) Bitters— ,
. (i) cntered in
: such a manner
as to indicate
that the
strength is not
to be tested.

(i%) not so entered

Revenue .

Revenue .

Revenue .

Prefer-
entialrev-
enue.

Prefer-

ential rev-.

enuc.

Rs. 37-8 per Im-
- perial

gallon
of the strength

of London proof. .

Rﬂ 60 per Im- -

perial gallon.

Rs. 27-8 per Im-

perial gallon of
the strength of
London proof.

Re. 50 per Im-
perial gallon.

Rs. 37-8 per Im-

perial gallon of
the strength of
London proof.

Preferential rate of duty
_1f the article i3 th -

arl

"[“duee or manufastireor |

" The
United. .

A British
Klngdom. | .

*Colony,

"Duration .
of protective
rates of duty.

Rs. 45 per
Imperial
gallon,

Rs. 38-12
per Impe-
rinl gallon
of the
‘strength of
London
proof.

(5 Drugs
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Lav - L e pa . 4
Indian Tariff, [acT XXXl b
Preferential rate of duty
. Lo . : . .- if the article is the pro- | - .
Item’| Name ofartlele, ™ | Natureof [ Standard rate of | duce or manufacture of | Dusation of
No. L duty, ' |- duty. o e ‘protective
A o . P The ’ rates of duty.
) . Unlted A British .
H Kingiom. Colony.
225y | SpiRira—contd:- . . |- o R
(0) Drugs and wme- o . .
dleines. " ¢ontdin- .
ing spirlt— ¢ . o
(¢) entered Insiich [ Prefefr- | Rs. 40.-per Impe- | Ra. 38 per | B8, 36 yper .o
“a manner as to | entialrev-’| rialgallon. © | Imverial :| Imperial>
" Indicatethatthic | enue. e gallon, galion,
".strength 18 hot X
to be tested, . .
(i) not'soentéred | Pr e fer- Rs. 29 per Impe- | Rs, 28 per | Rs. 26 per .e
T : ential Yev- | rial gallon of the | Imperial Im?erlal' :
enue, gtrength . of | gallon gallon
‘London proof. of -the of the
. strength strength
of London | of London |
o H . proof. proof.
(¢) Perfumed spitits | Prefer- | Rs. 60 per Impe- | Rs.52-8 per Ve Les
- . -ential reve | rial gallon. " Imperial ) .
- : enue, - E gallon.
(d). Rum s+ i +|Prefar-| Rs. 37-8 per Im- .. - | Bs. 3312 . (e
: ential rev- | -perial gallon’ of per Im- .
enue, the strength of . perial gal-
- - ‘London proof. - | lon of the
strength of”
, London
: : proof.-
Provided that — - .
: " (a) on any article .
; c¢hargeable under
i : . this item with-the
= : Jower rate of duty,
the duty levied
i shall In no case be
less than 20.per
cent. ad valorem,
} and on any article
! . chargeable under
this item with the .
higher rate of duty, .
the diity levied .
shalli In no case :
be less than 30 : :
per cent. ad valo- : : e
rem § . :
(b) where the unit of
assessment is° the
Imperial  gallon
.of the strength of
London proof, the
duty shall be in-
creased or reduced
in proportion as
the strength s
greatér ordess than |-
 London proof.
22 (6) | DENATURED SPIRIT . | Revenue . | 9§ per cent, ad . . .
- valorem. . :
22 (7) | VINEGARIn casks . | Revenue . | 2} per cent. ad e . .
.- - : ’ valorem. < i
23 O1L0ARES . | Revenue . | 256 per cent; ud e .. '
. valorem., .
24 ToBAcCo, maoufac- [ Revetue . | Rs. 3-12 per lb. . s . .
tured, not otherwise i .
. . .|..specified.
T T 24 (1) Cl1GARS
- )
1319
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' ’ Prefcrentialrate of duty
it the article is the pro-

. duce or manufacture of s
~Item: Name of article. Naturc of | Standard rate of o - | Duration .-of
+No. : o duty. . -duty, A protective.

B : The rates of duty,
United A British i
1 Kingdom. Colony. :
24 (1).1.Craaes. . -, » | Revenue . (.112} per cent. ad
. : . R valorem.
24(2) | CIGARETTES , -.-| Revenue'. | 25 per cent, ad e
4+ o . .| walorem. apnd in . ~
addition either
Rs. - 8-2  per. i
. thousand Or- -
Rs. 3-4 per-lb.,
whichever -is :
) . higher. : . . L
- 24(3) | ToBACCO, wunmanu- | Prefer-| Rs, 3-4 perlp. ', Rs. 2-12 o
i | factured. - ential rev- per Ib.
’ enue.
SECTION V, .
MINERAL PRODUCTS.
25 CHINA CLAY . . e Free , K . gy
26 (1) | Sarr, excluding salt | Revenue . | The rate at which e .. vee
: - exempted .. under | - excise duty is for
Item No. 25 (2). the . time being
L leviable on salt
. manufactured in | A -
the place where
- the import takey
. place. i
25(2) | 8ALT fmported Into Free . ' . .
- | British India and - N
issued, inaccordance :
with rules made with |
<. theprevioussanction
of the Governor Gen- |
.] eralin Council, for .
1" useinany process of
| manuvfacture; also
! - salt imported into
i the port of Calcutta
<. and issued with the
i sanction of the Goy- - :
1 ernment of DBengal
to mapufacturers of .. N -
glazed stoneware
also salt Importe
into any port In the
provinees of Bengal
and Biharand Orissa
and Issued, {n accord-
ance with rules made
with the previius
sanctlon of the Gov-
| ernor . General In
Council, for use i{n
curing fish In those
provingces.
26 (3) | The following BuiLp- | Revenue . 1 25 per cent. ad s
ING and ENGINEER. valorem.
ING = MATERIALS,
namely, chalk, lime
and clay. .
28(4) | CEMENT not other- | Prefer | 30 per cent. ad 20 per cept.
wise specified. entialrev- | valorem. ad  valo-
. enue, rem, :
26 (5) PORTLAND
13
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[act xxxX11..

Item.
N

. Name of article.

Nature of
uty. -

Standard ‘rate of

Preferential rate of duty bl

. If the article is the pro-
duce or manufacture of

Duration ot

uty.

25(5)

25(6)

25 (7)
26
27
27 (1)

27 (2)

27 (3)

27 (4)

27 (5)

27(6)
27(7D)

PORTLAND CEMENT

excluding whlte
Portland cement,

STONE prepared as for
road metalling.

. MARBLE and STONE,

not stherwise speci-
fied. .

METALLIC ORES, all
sorts except ochres
and other plgraent
* ores.

COAL, COKE and
PATENT FUEL..

ASPHALT . .

PIrrcH and TAR - .

All sorts of MINERAL
QILS not otherwise
apecified. ;

XEROSENE ; also any

MINERAL OIL other

than kerosene and
motor spirit which
has its flashing point
below one handred
degrees  of Tahren-
heit’s thermometer
by Abel’s close test.
MINERAL O11, not in-
cluded in Ttem No.
27 (4) or Item No.
27 (8) which is suit-
able for use as an
luminant in wick

lamps.
MOTOR SPIRIT . .

MINERAL OIL—

(a) which has its
flashing point at
or above two

hundred degrees |
of Fahrenheit’s |

thermometer, and

{s ordinarily used -

for the batehing
ot jute or other
fibre ;

(b) which bas its
flashing point at
or above one
hundred and fltty
degrees of Fahren-
heit’s thermo-
meter, is not suit-
able for usc as8'an
illuminant in
wick lamps, and is
such as is not ordi-

. .narily used except
as fuel or for some
sanitary or hygie-
nic purposes,

Prefer-
entialrev-
enue,

aeo

Revenue .

Revenue .

Prefer-
ential rev-
enue.

Revenue. .

Revenue .

Revenue .

Revenue .

Revenue .

Revenue .

"Revenue .

Rs, 18-4 per foﬁ .

4
Free . . .

valorem,

Free . . .

25 per cent. ad
ralorem.

Ten annas per ton

25 per cent. ad |
valorem.

25 per cent. ad
valorem.

25 per cent. ad '

valorem.
Three annas ard

nine ples per Im-
perlal gallon.

Three annas and
nine Yles per Im-
perial gallon.

Tenannas per [Im-
perial gallon,

Re.15-10 perton

123 per cent. ad

The
United
Kingdom,

A British
Colony. |»

eren

protective
rates of duty,
N N

15 per cent. ves
ad valerem.

I

[
i

i e e+

e e ot -

27 (8) LUBRICATIRG




or 1934.] . : Indian Tariff.
Preferential rate of duty |
l; the artlele ]fs the pr(f)- Dufation of |
; uce or mas wfaclure o uratlon o
- Item Name of article. | Natureof Staniard rate of — i _ © protectlve
o, |- duty. duty. . C rates of duty.
. The X : i
L . ) . United A British
i C “Kinguom. Colony.
27(8) | LUBRIOATING _ Om, |'Prefer- | Twoannasand six Six ples per. ‘ ‘e
that is. oil'such ag is | entialrev- pies per Impe- Imperial :
- not ordinarily used | enue: ~rialgallon, ‘| galton. -
for any other pur- ’
gose than lubrica-~
ton, excluding an
mineral oil whid
LR has its flashing pofnt
e below two hundred
’ : degrees of the Fah-
renhelt thermometer

by Abel’s close test..

SECTION VI.

CHELBIII%AL AND PHARMACRUTICAL I’RODUCTSV; COLOT ‘D VARNISEES; PERFU-

RS AN
ERY ; SOAP; CANDLES AND THE LIK¥Y; GLUES AND GELATINES H EXPiOSIVES;
FERTILISERS, - : )
28 CHEMICALS, DRUGS |Prefer. ' 30 per cent. ad 20 per cent.| £0 per cent. .
and MEDICINES, all | entiairev- | valorem. . ad valo- ad . valo-
- sorts not otherwise | enue, ’ rem, rem,
. specified. . : -
28 (1) | BLEACHING PASTE . Free . . . .. S e .
and " bleacliing - . v
owder. .- '
28 (2) OPPERAS, green (fer- | Revenue , [ 2% per. cent. ad . . .o
. rous sulphate). valorem. . : o .
28 (3) { STLERUR . O N Free , : o

. . .o .. xS

l " 28(4) | LIquiDp Gold for Prefer| 25 per cent. ad-| 15 percent.

. glass-making. - entlal rev- [ vnlorem. ad valorem. " -
4 enue; : .
28 (5) | HEAYY CHEMICALS, | Protective Re. 1-5per ewt. or .e . . | March 81st,
the following, name- 25 per cent. ad . . 1939.
— s valorem, which- 1.
Magnesium chloride, | : - ever is higher,

28 (6) | The following CHE- )

: MICALS, namely :— ’ .

(z) Alum (ammonia | Revenue . | 25 per cent. ad
alum, potash alum valorem or Re. 1-6
and soda alum). per._cwt.,, which-

. ever is higher,

(b) Magnesium sul-'| Revenue . | 25 per cent, ad

phate or hydrated valorem or Re,1-4
. magnesium  sul- yer cwt., which-
phate. C ever is higher. ) A
28(7) | The following CHEMI- | Preter- | 25 per cent. ad | 16 percent. e e
- - CALS, namely, cad- ential rey- valorem. ad valorem. .
B mium sulphide, | enue.

cobalt oxide, sele-
nlum, uranium oxide
and zinc oxide.
28(8) | The following. CHEMI- | Revenue . | 256 per cent. ad
. . CALS, DRUGS and . valorem.
MEDICINES, namely, |. ]
acetic, carbolie, citric
and oxalic acids,
naphthalene, potas-
sium chlorate and
Eotasslum; cyapide,
[N icarbonate of soda,
borax, sodium sili- : .
cate, arsenic, cal- : . - - R
ciuim carbide, gly- ’
cerlne, lead, mapne-
L. slum and zinc com-
o pounds mnot other-
wise specified, aloes,
asafoetida, cocaine,
sarsaparilla and
gtorax.

28 (9) SACCHARINE ™

: | 15
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[acT xxxir -
. Preferentlal rate of duty
) 'Af the article ltg t{xe proi Dorati .
uce ‘or manufacture ol urat .
Item | . Name of artlcle. Natureof | Standard rate of |————— " ] plf,%ec%?vgf
No. dnty. ° . dnty. ne ratesof duty. % .
) e S : Ut’St‘edﬂ A British | *
Kinfuom. Colony.
28 (9) | SACCHARINE (except | Revenme . | Rs.G-4perlp. . | % .o . .
’ in tabletz) and such [ .7 RSP -
other substances :
as the Governor Ge- M
neralin Uouncil may,
by notificationinthe |
Qazetbo of India, de-
clare ta he of a like
nature or use to sac-
charine,

" 28 (10)| SACCHARINE TADLETS | Revenne . | 183 per cent. ad .. .. .. b |
valorem ot Rs. 6-1
per pound of sac-
charine contents,
whichever is |, -
higher.

28 (11)] ALRALOIDS oF OPIUM | Revenue . | Rs. 30 per.seer of .o ‘e ‘e
and their derivatives. 80 tolas or 18% >
‘per cent. ad vat-
orem, whichever
is higher. )
28 (12)} ALRALOIDS extracted . Free . . . v . o
from CINCHORA
BARK including
Quinine and alka- .
loids derived from M
other sources which -
arechemically identi- N
cal with alkalolds -
extracted .{from’ ein- [
chona bark,
8 (18)} ANTI-PLAGUE SERUM . Free v » . -
28 (14)] TorEr REquistres | Prefer- ' 80 per cent. ad | 20 per cent. - ..
not otherwise speci- | entiairev. = valorem. advalorem. :
fied. euus.
290 CINEMATOGRAPH | Preier- 25 per cent. ad  1spercent.| .. ‘e
F1LMS, not exposed, | entlalrev- | valorem. _ advajorent.
.- . enue, R B .
 20(1) (OINEMATOGRAPH | Revenne . 37% per cent. ad | . . .
F1ILMs, exposed. valorem.
30 PAINTS, G0LOURS And | Prefer- ' 30 per cent. ad | 20 percent. .
PAINTERS’ MATERIALS,' ential rev~ | omlorem. ad valorem. |
all sorts not other-| enue,
wise speciiied,- in-
¢luding paints, solu-
tious and eowposi-
tions containing
dangerous petro.eum
within the meanlng
of the Indian Petro-
leum Act, 1859,
30 (1) | DyEs derived from | Revenue . 10 per cent. ad . . .
coal-tar, and coal- valorem. *
tac  derivatives,
used in any dyeing :
process. . - :
30 (2) PAINTS,
16 .
3
i
F Fo
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oF '1934. Indian Tariff. !
P
— ;
Preferentlal rate of duty ]
) g’xe article lfs t}}le pr(}- Duratt :
. : ) € or manufacture o uratlon of
Item Name ofarticle, Nature of | Standard rate of protective
No. . .- duty. duty. : o rates ofduty. - |
: L .The, . Lo B
“United A British . i
Kingdom, COolony. i
80(2) | ParNTs,  coroumrs . ! :
. and - PAINTERS’ i
* MATERIALS, the i
following, namely . "
(a) Redlead,genutne| P ¢ efer-|30 per cent. ad 20 per cent. . .o '
© o dry, genulne | entialrev- | valorem valorem. i
mofst and reduced . enue,: Rs. 1-12 per cwt . |
’ whichever is |
higher. |
(%) White lead, ge- | Prefe I- | 30 per cent. ad 20 per cent. . .o ‘
nuine dry, ential rev- valorem ad valorem. ‘
enue, Rs. 5-12 per cwt
. whlchev er is |
. - higher, .
{¢) Zlne - w}ute, Prefer-|30 per cent. "ad ercent .e .e
genulne dry, entia) rev- | valorem or Rs. 6 lorem
1. enue. per cwt., which-
i evet Is hlgher )
(@) Tatats, J Sther | , . : -
sorts Coloure . : 8 i
-~ mo 6—' ’ ’ .
(@) in packing ofl [Prefer| 30 per cent. ad er cent. . o
1b. or over, entlalrev- | valorem or Rs. 8-8 f valorem.
: enue, - [ ver cwt., which-
ever is higher,
(i) in packing of { Prefer- 30 per cent. ad 20 per cent.’ .. .o
- and over [ entialrev- | - valos orem or advalorem : .
ut less than |- enue, 1s.11~4 per cwt.,
11b. ‘ whichever [ . S
‘ higher. . - . - S ..
, (¢i) in prackingof | Prefer- | 80 per cent. ad | 20 per cent, .o .o
i $ 1b. and over | entlal rev- -valorem or B8, 17 | “ad valorem.| .
but, less than + enue, per cwt., which--
1b. : ever is lxigher.
(iv) in packmg of ' Prefer-| 80 per cent. ad | 20 per cent. |. e .e
less than } 1b, entialrev- | valorem or Rs. 24 valorem.
B enue, per cwt., which- .
ever i hfgher
" 80(8) | PaiNts, corovrs and
Pu.\'.rnns MATERIALS,
~ lhe following, name-
{a) Red lead, reduc- | Revenue . 26 per cent. ad EX S A .
ed dry. . valorem
R8.4-12 per cwt .y
whichever is
higher, )
" (b) White lead, Revenue « | 26 per cent. ad .. . . .
genuine mols t valorem i
and reduced d.ry Rs.5-12 percwt
or mofis whichever [
A . . higher,
(¢) Zinc Wwhite, | Revenue . 25 per cent. ad. . . -
genulne molst, valorem or Re. 6
per cwt., which-
~everis higher
(@) %inc wh!te re- Revenue . | 25 per cent. ad e e .
duced dry ] valorem or Rs. 4-4 : X
moist, per cwt., which.
B B . ever is higher.
. S —. e ——.
30 (4) Tke
137 o
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& o
Preferential rate of duby - N »
it the article s the pro-
s duce or manufacture of
Item | . Nameofartlele. | Natore of ; Standard rate of . Duratlon of
o No. {0 -duty._ daty. protective .
T i ) , ) The rabesotduty.
) . o ... Tnlted A Britlsh
: . Kiadom. Colony.
|
80 (4) “Thetollowing PAnTs Revonue . | 25 por cent. ad | ... S
) 00LOURS ' -valorem. ’ ’
PAINTERS’ mmnum, . . ) . .
namely, barytes,tur- | - o
pentive, turpent!no ’ .
substitute, .and var.
nish not containing . )
dangerous petrolewm . - e
within the meaning : : -
of the L.dlan Petro-
leum Act, 1899, ; . ;
$0(5) | PLumrago and GrA- [P refer-| 80 per cent. ad 20pergent. | e o-* !
PRITE. , entlal rev- l valorem. al valorem.
enue, i . -
30 (8) | PRINTERS® INK . | Revenue ) 10 per cent. ad e LI o
. . valorem, :
80(7) { LEAD PENOILS . w|Proter | 30 per cent. ad | 20percent.! - .. T e
. entlalrev. | talorem or one | advilorem.
enge. anpa per dozen,
whichever 1s
higher. ~
30 (8) | SLATE PENOILS < | Bevenue . | 25 per cent. ad e
. . : valorem.
81 NATURAL HSSENTIAL| Prefer-| 80 per cent. ad | 20 percent. . .
Or1s, all sorts not | entlalrev.| valorem. advalorem. .
otherwise gpecified. enue, ) ) -
81 (1)‘ The lo]lowlng Prefer-! 80 per cent. ad | 20percent. | 20 percent. N ) |
; NATURAL KESIBNTIAL| entislrev- | valorem. . advalorem.| advalorem. :
{ QILs, pamsely, cltro- enue.,
: nella, ¢fnnamon,
j and clnnamon leaf.
i 81 (2) | The “followlng | Revenue , | 25 per cent. ad o
NATORAY, ESSENTIAL valorem. . :
ILS, namely, . . .
almond, bergamot,
gajupatil, camphor.
cloves eucalyptus,
1avem:fer lemon,
1 ottorose and Depper-
1 mint.
81 (8) | ESSRNTIAL Ons, ' Prefer-; 80 per cent. ad 20£etcent e wa
synthetic. entlalrev. ;- valorem, valorem.
enue. .
81 (4){ CAMPHOR . . » | Revenue . | 60 per cent. ad . s &
valoren.
31 (6) | PERFOMERY. Revenue . | 25 per cent. ad - s
ot,herwisespeciﬂed. i valorem, -
82 | soar not otherwise | Revenue . | 26 per cent. ad e
specified. valorem.
32 (1) | 8oAe, TOILET . .{Proter- |85 per cent. ad | 25percent.
ential vrev- | valorem or Re. 20 | edvalorem, '
. enue, per cwt., which-
3 . o -everis hlgher
32 (2) | SoAr, HOUSEBOLD
and LAUNDRY—
(2) ln plaln bars of | Revenue . | Rs. 4 perewb, . o es aee S 3
not less thau one .. : . F
pound In welght. !
(b) other sorts . | Revenue . | Rs.68-8 perewt. . .. -
32(8) PolisEEs . 3
18 3
13
. ‘

et

sviesively
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[ = or 1984.1 - Indian Tariff. S :

Preferontial rate of duty I
; If the articie 1s the pro-

i Uee or manufactnye of . Duratfon. ot
i Ttem | Nam, of article, - ¢ . protéctiy

] o uty.

[. .

rates of quty,

A Brittsh
Colony,

Nature of Standard rate of
d daty,

. i ) ety

" 82(3)

T re—

.Pomslms and com-
Posltions, = - ’

82 (9) | Cawprgg

T ————
25 per cent.
valorem,

Revenue ,

Revenue ,

25 per cent,
valorem, -

i
T
i
I
!
: . : ; |
88 . GLug not otherpise Proter. | g Der cept. 20 per cent, or |
speoffieq: O'eIwis ential rey. valorer,, a«?mlorem. |
: : enueg, . [
|
33(1) GLun,clarmed,uq‘um Revenus , | 19 Per cent, i
: . valorem,, i
84 GUNPol;rmfn for can- 'Révenua + | 80 per cent, ‘1
nons, rifleg, guns, valorem., |
‘plstols and Sporting . ]f
) . | . Purposes, . ) |
- 841 Exriosrygsg, hamely, | Revenug , | g5 DEr -cent, !
blas ng funpowder, valorem, . /
blagt; gelatine, :
blasting dynamite,
blasting Toburite,
blastlng tonlte,
- 2nd all other 8orts,
lnc!udtng detonators
and blastlng fuze, ] :
84(2) FIREWORRS,BpecIaIIy Revenue -, | g5 Der cent, RIS
Prepared a3 qap er talorem, i
- " Or distregs tights for i
he use of ships,
84 (8) Fn_mWonxs, - not | Revenue 50 f’" eent, oo
’ dtherwise 2pecified. vaiorem,

B4(4) MATOBES, undipped"
nts a

8plj ndveneers—

j

. |

(2) Matcheg—. . )

9 ]

(1) 1n boxes or Protective The ratg at which . :
book-lets con- eXclge duty fs jor
Inlng. opn an the time being
Average | pof leviadble on such
more than 4p - Matebes mgpy.

matches, factured 1

Pl ten ap
Pergross ot hoxes
- or bookleta, .
The rate at which
te;clse duty s for |.

.Lhe time being
levinble on such

(2) In boxes or
bookletg ‘eon-
taining on an
2verage mope
than 40 bot nog

Protective

matches many. .
ore than gg Tactured fn British
matches, Tndla plus fitteen

A0DAS Der grogpg
Oft', boxes or book-
8,

{8)In boxes OF | Protectiye
ooklets ¢op-

alnlag on gp |

Therate at which
excise duty fs for |

-the - time ‘belng
leviahle on such
atches many-

Iactured

- 84 (q) Matches.

19

L
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Indian Tariff. ' - [acT xxXTE 4 l
S V4 |
; - |
Preferentlal rate of duty
if the article I3 the pro- 1
. ) duce or manufacture of Duratlon of {
Atem Kame of srtlcle. Natureof | - Standard rate of R protective |
No. o < duty. |, -~ duby. ™ rates of dutye o
. N . e e N
United A British o
Eingdom. Colony. |~
—_— I . . .
! |
. 84 (4) | Maromes, undipped !
. —gontds splints and veneerd !
(8) Matches-—contd. :
(4) A1l other | Protective The rate at which s ese i
matches. exelse duty is for !
the time being i
leviable on such ‘ i
matches mMADU- i
factured - n Yy i
British India i
plug one ple for
every 48 matches |
or fraction there- ry ;
O : ]
(b) Undipped splints Protective | Five annis and .e e e i
such as are_ordl- seven and & hall
parily used ftor ples per 1b. l
match-making. |
(¢) Veneers such a8 Protective | Seven annas and o er t
are ordinarily used six plesperlb.- {
tor making boxes, |
including boxesand !
parts of boxes q
made .of such i
veneers. 1l
85 | MANURRs, all sorts Free « o . aes e . ‘
- {ncludIng animal |
bonesand thefollow- i
ing chemical ma- !
nures :—Basic slag, - !
nitrate of ammonia, b i
pltrate of 80da, ‘ i
- muriate of potash, \
sulphate of ammonia,
sulphate of potash,
kainit salts, carbo
1lge, urea, nitrate ot
ime, calcium cyana- B
mide, ammouium
phosphates, mlperal
phosphates and
mineral super- {
phosphates. )
. - SECTION VIL . )
HIDES, SKINS, LEATHER, FUR SKINS, AND MANUFA(}TURES OF THESE MATERTALS.
20 Hipgs and SKINS nob Revenue . | 25 per cent. od ) doe
otherwise specified. | ~ . valorem. . .
36 (1) | HIDES and SKINS, Free - . . ) o
RAW of SALTED. : :
36(2) | SKINS (other than | Pré fer-| 80 per cent. ad | 20 per cent. i .o
¥OR SKINS), TANNED ential rev- “palorem. ad valorem. .
or DRESSED, and un-.| enue.
wrought leather.
87 The following | Revenue . o5 per cent. ad vee
: LEATHER MANUFAC- valorem. :
TORES, namely, sad-
dlery, harness, -
trunks and baus. T ey
87 (1) | LEATHER crotn in- | UT efer-| 30 per cent. ad |20 per cent: © e
cluding artificial | entialTev- valorents ad valorem. :
leather, apd other | epue. :
manufacturcs 0
leather not other- )
. wlse specificd. B . .
88 FUR SKINS, DRESSED, | Prefer- 30 per cent. ad | 20per cent. L eme
entlalrev- | valorem. ad valorem.
epue. “ . .
: . SECTION VIIL
. 20
;
I M
: Fo s e
. F R N
F




-
orF 1934.] Indian Tariff.
: Prefereatial rate of duty :
" if the article s the pro-
. duce or mamufacture of | Duration of
Item Name of arficle. Nature of | Standard rate of — -protective
0. ' ' duty. duty. The rates (_)f Quty.
‘ ' < | . Unitea A British N
© | ‘Kingdom. Colony.

SECTION VIl

RUBBER AND ARTICLES MADE OF RUBBER.

80 RUBBER, Taw . . .. Free . . . .- .o -
89 (1) | RUBDRR TYRES and | Pret er-| 30 per cent. ad | 20per cent. . .
TUBRB and other ma- | entialrev- | valorem. “advalorem.
nufacturesof rubber, ( enye,
not otherwise gpeci- .
fled, + excluding . : i h
apparel and boots ) ) ’
. and shges,

. SECTION IX.
WOOD AND CORE AND WARES OF THESE MATERIALS ; GOODS MADE OF PLAITING

MATERIALS.

£0 ‘WoOD and '-l‘In[BEﬁ, Revenue . [ 25 ‘per cent. ad | . . .o

"1 all sorts, not other- valorem.

wise specified, in- : ‘ :

cluding” all sorts of
. ornamental wood.
" 40 (1) [ FIREWOOD . + | Revenue . | 2} per cent. ad . .
valorem. . o .

40 (2) | ForNITURR and | Prefer-| 80 per cent. ad . 20 per cent. e | .e :
CARINETWARE, not | entfalrev-| wvalorem. ad valorem. :
otherwise specified, | enne. :
excludivg ~ mould-
ings. B

40 (3) | TBA CHESTS and parts | Revenue . | 95 per cent. ad .. . ..

N " and fittings thereof. ’ valorem.
41 CORK MANUFACTURES [ PT efer- |30 per cent. ad | 20 percent. . .
not otherwise | entialrev- | walorem. ad valorem.
. specified. enue, : Lo
" | Formrurs OF WICK- | Prefex-| % per cent. ad | 20 percent. e ..
ER WORK or bamboo. | entialrev- | valorem. ad valorem.
enue,
SECTION X,
PAPER AND ITS APPLICATIONS.
48 WaoD PTLF Protective | Rs. 56-4 per bon . . .. Mtgg:h 31st,
1 . . . i 1939,

44 PaAPER, Including | Prefer- {80 per cont. ad 20 per cent. .o
chrone, marble, entinl rev- | . valorem. valorem.
flint, poster and enue, -
stereo rinting :
paper ; articlesmade
of paper and papier
maché ; pasteboard,

. millboard and
cardboard, all sorts,
other  than straw-
board.
. . e Cw. i 48D Ponme
X A :J B #—' - T . ?C-
?’-. o ’ -




Indian Tan’ff. " o [acT Xxxay o

4 : Preforential rate of duty
if the article Is ti¢e pro-
: : » duce or manufact: 1e of Dumtt.l&ttlv of
i |: ic. Nature of | Slapdard rate ot o — ——p—— protecttve
llt&e(?: Name ofarticic ° guty. anty.1 T - rates ot dity.
- o :
Unﬁed A Britlsh
Kingdom. Colony. .. | .
24 (1) | PRINTING PAPER (ex- Protective | One appa and .. .. March 31st,

ST cluding chrome, “three pies perlb. 1639,

P L marble, filnt, poster o . B ] : -

and stereo), all sorts : ; ; . o ) .

which contaln no : . . .
mechanical  wood . .
. : pulp or in which the . . ) ]

mechanical  wood

. pulp amounts toless

han 70 per cent. of ' ' *
. the fibre content. ' . - : ;
44(2) | PrINTING . PAPER, | Revenue . | 25 per cent. ad . - 4 fe}
o all sorts not other- valorem.

wise specified which
contain mechanlcal ' . .
~ wood pule amount- . *
ing to not less than :
70 per cent. of the - 4 “
fibre content : and . o
sttawboard; all B T : . 7
Aorts. . ’ . ’

44 (3) | WRITING PAPER— -
¢ (a) Ruled or printed | Protective | Ope anna and .. . 'Mf&%"am’. N
© forms (including : three ples per Ib. .
letter paper with or 18§ per cent. ad| ) ‘
printed headings) valorem, which- -
and account and ever is higher.
manuscript books
and the -binding

" thereof. o : : o
b) All ot] ts . | Protective | Qne anna and .. .. March 31st, N B
s ® other orte three pies perlb, . 1939. N
44 (4) | TRADE OATALOGUES Ces TFree . - .. . .a

and  ADVERTISING
CIROULARS imported
by packet, book, or

parcel post. ‘
44 (5) | PAPER MONEY . . T Free . . ) . EEE S . »
e 44 (6) | NBWSPATERS, 01D, In |*Revenue . 25 per cent. ad .. T ! ..
" bales and bags. valorem, !

i

i

|

|

45 SrATIONERY lncluding | P T e { er- | 80 per cent. ad 20 per ceub. s - : |

drawing and cémg entialrev- | walorem. | advalorem. = L

* books, labéls, ad- enue. . . i

vertising circulars, |

sheet or card alma- . |

nacs and calendars, B ! : & !

Christmas, Easter | ) ; v !
and other cards, in- :

cluding cards Ip l‘
booklet forms-; In-

cludlngb also waste . - (
: . paper but excluding

oo paper and statlonery ] . . . ‘

. |

1

|

i

i

|

’ otherwise specified. ; < .
45 (1) | BOOKS, PRINTED, in- Ve Tree . . . ..

. cluding covers for

. printed bools, maps,
_charts, and plans,
proofs, musie,
manuseripts, and
{llustrationsspecially ; i
made for binding 1 . ; 1- !
books. d . . \
46 (2) | Prinvs, ENGRAVINGS | Revenue . 50 per cent. @ .. . . .

and . PICTORES (In- valorem. . .

clnding photographs
and plcture vpost
... .| cards) on paper or
cardboard.

SECTIOR XL

A

, : S v e e e et
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TIndian Tariff.

oF 1984.]
‘| Preterential rate of duty
if the article I8 the pro- .
duce or manufacture of | Duration «3
. N - protective |
Item Name of article. N, aturg ot Stund;nél rate of The - " |rates of dutys
» : . uty. 18
No : duty. United | A Britteh
o : Kingdom. | Colony.
| - =
- SEGTION XI. )
TEXTILE MATERIALS AND TEXTILE GOODS. ;
| . . . )
46 BILE, RAW ‘(excluding | Protective (26 per cent. ad . i os March 81st,.
s sillkt waste and noils), valorem plus 14 -1 1989.
. and silk cocoons. - ) ‘annas per 1b, .
. 46 (1) | SILK WASTE and KOILS | Protective | 26 per cent. ad e March 31st,
, ~ valorem. : 19039,
46 (2) . 'Woox, RAW, and wool- Free . o . .
tops. : )
46 (3) COEI‘TON, RAW . . { Revenue . | 8ix ples perlb. . . e e
46 (4) | TEXTILR MATERIALS, | Revenue . | Raw hemp—182 .
the following :— - per cent. ad i
valorem ;  all |
’ others—25 per
Raw flax, hemp, jute cent. ad valorem.
and all other wp- )
manufactured textlle|
materials not other- |-
“wise specified.
40 (5) Slsuanduoﬁ. FIBRE | Preferential { 30 per cent. ad e 20 percent. P
o . revenue. valorem. ad valorem.
47 SILK YARN including | Protective. | 25 per cent. ad e ‘March 31sts
throwr silk warps . calorem plus 14 1939,
but excluding sewing annas per 1b,
~thread = and yarn R
spun from silk waste
or noils, .
47(1) | BSILK  YARN  spun | Protective.| 25 per cent. ad e . March $1st,
- from waste or noils valorem. i 1939, .
' and silk sewing :
) thread, '
47 (2) | ARTIFIOIALSILK YARN | Revenue . | 26 per cent. ad e
and THREAD, : valorem or 8
annas per 1Ib,,
whichever is
higher.
47 (8) | WOOLLEN YARN not | Preferential | 35 per cent. ad | 25percent, sor
otherwisespecified. Tevenue. valorem. advalorem,
47 (4) | WOOLLEN YARN for | Preferential | 30 per cent. ad 20;etcent. s
Weml'ing and knitting) revenue. valorem. ad valorem.
wool. )
47 (5) COTTON THREAD other | Revenue . | 25 par cent. ad e [
I thangewing or darn- valorem, :
ing thread.
47 (6) | Corrox TWIST and
‘YARN, and cotton
sewing or darning
hread— i
(a) of counts above
50's—
(4) of British manu- { Protective. | & })er ‘cent., ad or o March 81st,
- facture, valorem. 1939,
(#1) not of British | Protective. | 63 per cent. ad 9% boo March 81st,
< manufacture, valorem, = - 1939, .

B A

(b) of counts "




Indian Tariff. [aoT XxXII . o)
Preferential tate of duty - £ ;
- g 1f the article 13 the pro- : ’

- - : ' duce or manufacture of [ Duratlon of i
ftem | Name of article. | Natore of | Standard rate of B protective :
No. | - . © o duby. “duty. L rates of duty. b

= - The’ ‘ £l
U nited A British i
S | Xingdom. | - Colony, i
.. 47 (6) | COTTON TWIST and . - : o B -
—_ YARN, and cotton . : . . !
pewing or darning . . .
thread —contd. o N .
. (d) ofcounts 50’s and
below-— . Lt : :
(i) of British manu-| Protective. [ & Der cant. ad q1 " . March 8ist, ”
" facture. | valorem. or 1% . 1939.
‘| annas per 1b., o . - 3 . :
whichever is | - . . m
higher. ) S} :
(¢6) not ot -Britlsh | Protective:| 6% per-cent. ad | « - .. e March 81et,
- ‘manufacture. - valcrem.. or 1% ' 1089, :
annags per Ib., . :
whichever i - ,
‘ higher. . -
47 (7) | TWIsT and YARN of | Revenue .| 26 per cent. ad- I R ;
FLAX or JUTH. valorem. ’ i
. s
47 (8) | YARN (excluding | Revenue . | 6% per cent. ad o
cotton yarn) such as valorem. , i
is ordinarily used r {
for the manufac- i
ture of Dbelting i
tor machinery. H
48 FADRICS, not other- .
- wise specified, con- R
taining more than : . ST
.. 90 per cent. of silk, B : ) 7
includingsuch fabrice . - .. ~ .
embroldered  with : ) -
artificial silk— . ) : -
- - (a) Pongee . . | Protective. | 50 per cent. ad March 81st,
. . yalorem plus 1939.
Re. 1 per lb. . 7 ;
(b) Fujl, Bosekiand ( Protective. | 50 per cent. «d e March 31st, - ot
‘corded (excluding : val.rem plus 1036, ’
white cord). Re. 1-8 per ib. : |
, . H
(o) Otharsorts '+ | Protective.| 50 per cent..ad e March 81st, :
valorem plusRs.2 . : 1930.
per 1b. . .
48 (1) | FADRICS, not other- _ A
wige specified, con-
tainingmorethan 90 :
*-per cont. of artificial- : : A r
slik— . i
(a) of British manu- | Protective. | 80 per - cent. ad . March 31st, :
* facture. - valorem or 21 . ) 1939, ’ i
annas per square B 1
sard, whichever ‘
. 8 higher, l
(b) not of British | Protective. | 50 per cenb. od March 81st; . . i
manufacture. valorem OT 4 annas 1939, . [
per sguare yard, | - t
whichever 3 . ’
higher. I
48(2) | WOOLLEN  PABRICS, Prefercntlaly 36~ Dper cent.| 26percent. i
‘not otherwise specl- TOVENUS, ad valofem or ad valorem, i
fled, contain] g more Re.1-2 per lb., 1 |
: . - than 90 per cent. - whichever s | : y ]
i : oot ‘wool, excluding | nigher. . - .- . AN I
i “felt’ and fabrics : 1T : C : . : " ) :
made of shoddy or ’ e e b ;
x| waste wool. ' 1. - B . . ;
o oo ...A8 (3) COTION. .
]
!
F 5 5 ,
. : #
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PE.1034.] Indian Tariff. )
" Preferentldl rate of duty )
. it the article Is the pro- | : -
: T X . . duce or manufacture of. - | Duration of
.o . ~ Item Name of artlole. Natureof |.Standard rate of .. | protective
. . - "No. - duty. © 7 duty. ™ rates of duty,
SR “The
, C . . IR " United A British
. o R : . B TN, | Kiagdom, Oolony.
48(3) Co’rrox FABRICS not | . :
otherwise specified, o : " -
contalning = more . C 1 L
than 90 percent.of | :
cotton— - -
(@) Grey plece- . )
%oods (excluging| - R
ordered grey : i . C : :
chadars, dhutles,
- - saris and
. 4 sCarves)— N
) (4) of British man-| Protective. | 26 per cent. 4 . s . | March 31st,
ufacture. valorem or 4} 1939,
- annag per Ib.,
whichever 1s
) hig er. .
1) not of British | Protective. 50 per-cent. ad e ewe -° | March 81st, .
ma ufacture. " - | -valorem. o1 £} , .| 1939,
’ - annas . per lb,,
whichever is
higher.
(b)Y Ootton plece-
godds and fabrics
not otherwise spe- X
clfled=- . 5
(i) of British ma- | Protective. | 25 per cent. ad " we [ March 81st,
H nufacture, valorem, 1039,
v H . .
(i%) not of British | Protectlve, | 50 per ceot. ad | .s X e + | March $1st,
~ manufacture. - valorem, .. | 1989. N
48(4) | FABRIOS, not other- !
‘| wise specified, con- ' '
ining ‘more than . R - . - N A G
° .10 per cent. and pot o . C N :
‘| more than 90 . e
| percent.silk—
. { , .
| (a) containing more | Protective.| 50 per cent. ad . e March 381st,
; than 50 per cent. valorem plus Rs.2 o939,
i of sllk or artificlal per 1b. ’ )
: silk or of both,
1 ) containing not . .
H more than 50 per | - . o
1 cent. of silk or
] artificlalsilk or of |
i both—
e , , :
N ) ' (i) Conta in{n g | Protective. | 50 per cent. ad e March 31st,
! more than 10 valorem orRe. 1-8 : 1939,
per cent. artifi- per lb., which-
. cial siik. everis higher,
- .
4 . . X . .
(%) contalnlng no | Protective. | 50 per cent. ad . March 81st,
artificial silk or . valorem. - N ) ... 1.-3980,
o more ) . -
than 10 per ‘
cent. artiflclal - . . [
sitk. | .
' T o 48 (5) FABRIOS
) 25
. - v PR . . Soe WL e s Loy Y . F
?‘_ ?— "




Indidn Tariff. . , [AoT gxxTI. 1
- ' LW ' - .
e - - . . y
/- - - . ) Prefercntial rate of duty
: - if the-article s the pro- [Duration of
Ttem Name of article. ~ Watureof | Standard rate of duce cr manufacture of protective
X :No. C e - . duty. ) duty. . rates otduty, .
- . The )
United | A Dritian |
. Xingdom, .| - Colony. .
48 (5) | FaBrics, not other- o S . ) - 3
wise specified, con- - .
2 taining . not -more : . . . .. g
than 10 per ceat. : : -t v : “ PR PN
sflk but more than -
10.per cent. and not . .
more than 90 per . ~
cent. artificial silk—
(a) containing 50 . . )
per cent. or more - ) .
cotton— ‘ . &
?) of British ma3 | Protective, | 830 per cent. ad ' . MarchY31st
(nufacture‘ valorem or 2 = - 19319.r v
annas per square )
yard, whichever
is higher.
(%) not of British | Pratective, | 50 per cent. ad C e v March 31st,
manufacture. R valorem  or 8% E _ 1939,
annas per square )
yard, whichever .
is higher, . . I
(b) containing no : . 4
cotton or contain- . : 1
ing less than 50
per cent. cotton—
{1) of British ma- | Protective. | 80 per cent. ad . e March S1st;
nufacture. valorem or 2} 1939. N J
: annas per square . - .
vard, whichever
is higher.
(i) not of British | Protective. | 50 per cent. ad . vo March Slat,. )
manufacture. valorem or 4 1030, .
: annas per square .
yard, whichever . : -
Is higher. ' )
48 (8) | Faprics, not other- | Preferentfal| 85 per cent. ad | 25percent. | = ., - .
wise specified, con- | revenue, ralorem. " advalorem, . H
taining not more
~than 10 per cent. silk
or 10 per cent. arti-
ficlal silk, but con- . -
taining morethan10 | - . . i
per cent. but not . | ) Q :
more than 90 per
cent. wool. ‘ i
48 (7) | FArRICS, not other-
: wise specified, con-
"| taining mnot more [
than 10 per cent.
silk or 10 per cent.
artificial silk or 10
per cent. wool, but
containing more
than 50 " per cent.
. cotton and not more
than 90 per cent. : .
| cotton— : 3
! (@) of British manu- | Protective, | 25 per cent. ad ve e March 81st,
facture. valorem. 1939.
(3) not of British | Protective, { 50 per cent. ad . ve March 31st,. . '
: manufacture. valorem, 1939, :
: B 48 (8) TaApRICS, :
26 :
1.
: i
: )
- {
h |

SRS e e i e e W e e e <+ e




OF 1984.] ‘ o Indian Tarify. ’ ‘ ) , o
L . - - . . ’

Preferential rate of dy ty
ifthe article is the pro- )
uce ‘or manufacg‘a_'u.re_ of

Ttem ‘Name of article, e,

No.

I\‘_aﬁ%re ot-l Stindarg fate of .
duty, V. R

W duty, The
) United A British
Kiugdom. Colony,

— —— .
48 (8) FanRrIcs, not other- -Re\iex_me;‘.’ 25 per cent. ad .. .
| Wise Specified, con- . : valorem,

taining not - more
han 19 ber cent,
silk or 19 Per cent,

48 (9) ‘Theiollowiug,pomnn
- FABRICS,  “Yamely,

(@) of Britisp manu- | Protective | of Der cent. gd
facture. 1 .

March 31st, ;
Yalorem. 1939. :

(b) not of British
' . -Manufacture,

Protective | gg Der cent, 4
'valqrr/m,

48(10)} FAnrics -containing

i
Marchy 81st, )
1989, E
Protective 50 per cent. 44

.. e March’{3lst,
~Bold or silver thread: _ valorem. 1939, : |
: . I
49 "TEXTILE  Mangpac. Protective | pp, ad valorem . . March 815t e .
| . TURES, the following | Tates of quty. 1939. : 11,
¥ attlcles when madge applicable to the ) I
wholly or mainly of fabric of which ’
any of the fabrics the articfe . ig
- Specified ip wholly or majiniy
No. 48, 48 (1), 48 (3) Made, I
48 (4), 48 (5), 48 (7, ]
249 (9) ur 48 (10) |
¢ DBed sheets. i
R ed spreadg, |
. Boister_cases. R i
Counterpanes, ‘
Cloths, table.
Cloths, tray,
Covers, bed, |
Covers, table, |
Dusters,
Qlass-cloths,
andkerchiefs, .
Napkins,
. Piilow cases.
: Pitlow slipg,
Searves, -
- Shirts,
© Shawls,
Sacks (cottony, )
Towels, ’
. Umbrella Coverings, | ) . {
49 (1) FENTS, not exceed- | Preferentis) 35 per cent, ad | 25 per cent, .. ..
ing 4 yardsin length, révenue, valorem, ad valorem. ‘
being bona  fide
Temnants of piece-
goods or other fabrics, . _ ) .
49 (2) Ribbons + | Preferential 50 per cent, -ad-| 40 per cent, | . .. : .
’ . { revenue. |--ygr57s, ad valorem, ]
49 (3) BLANRETS ang RUGS | Revenue , | o5 Ver cent, pq oo e - . |
- {other ‘than. oor | valorem, . !
rugs), exchiding | . |
blankets ang rups |
made wholly  or |
3 mainly from ar j- H
; ficial silk, !
; —— !
! . . . 49 (4) Woorrgy xl
|
27 i
. |
1
1
o P g : =
i ; A' . .
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Indian Tariff. . -
- ' L2 .
-/ )
* . 1 Preferential rate of duby
) ] - R -1 if the article is the pro-
_ ~“duce or manufacture of - | Duration of
o Htema | Name of hrticle. Nature of Standard -rateof | o . “protective -
i B R I O e sty '
. ‘ : anby. " o v 4
United' A British .
X ngdom. “Colony.
20 (4) | woorrex cArewrs,’ preferentiall 35 per cent. ad | 25.percent. e . ves
.| FLOOR RUGS, SHAWLS | revenuc. valorem. * Y advalorem.
and other manafnc- :
tures of wool, nob '
. otherwlse speciﬂed,
including felt . ; . . b
49 (5) | orroN DRAIDS of | Protective. | 8% annasperlb. « .- March - Slgt;
00RDS, the following, 1939.
namely :— . :
Ghoonsts and Muk- . %
takesis. ;
50 JUTE MANUFACTURES | Revenue 25 per cent. ad v v
not otherwise speci- |- valorem.
. fied. . .
. 50 (1) | Second hand or used N Free . . . i
® v GUNNY BA@S or cloth ° )
made of j :be. .
50(2) | Jieyp MANUFACTURES| Revedue . | 26 per cent. ad .
valorem. .
50(3) | corron, HAIR and | Revenue . i 6} per cent. ad s e . .
! . OANVAS PLY BELTING | - valorem. :
for machinery : c
50(4) | RopEs, COTTON I IR ¥ree .
50 (5) | O croTH and FLOOR preferential | ‘80 per ce ad | 20percent. e § e T \
OLOTH. revenue. valorem. ad valorem. - §
50 (® | conpack, most and | Preferentlal | 80 per cent. ad | 20percett, I
TWINE of vegetable'| revenue. valorem. ad valorem.
fibTe other than jute | . .
and co-ton, not .
otherwise speclled. )
50 (7) | Mars and MATTINGS, | Revenue . | 25 per cent. @ . B B
not otherwise speci- . valorem. ‘
fled. .
50(8) | Corr wIBRE, COIR Preferential] 30 per cent. ad 1 20percent. .
YARN and OOIR MATS revenne. valorem. ad valorents
and matting. .
51 S0cES and STOOKINGS | Preferential | 50 per cent, ad 40£ercent.
i made wholly ~or( revepue. valorem. ad valorem.
H mainly from silk or
[ artificialsilk. ) ,-(
51.(1) | WoorrmN  HOSIERY | Proferential} 85 per cent. ad 25‘})ercent-. -
and woollen knitted | revenue. palorem orf Re.| @ valorem.
apparel, that is to 1-2°  per 1by,
say, all hosiery and whichever 8
. kmf;ted appare] con- higher.
: taining notless than
1 16 per cent. of wool
by weight.
51 (2) | CorTON HOSIERY, the )
following,namely i— . )
Cotton- undervests, | Protective. 926 per cent. ad 0o veo March 31st, -
knitted or woven, D palorem ot 12 ‘ . 1039.
and cofton socks anpas per 1b., .
. or stockings, lwmchevu is
i - - ‘- iigher. ) i
51 (3)7] GoTT"® KSIITED | Protective. | 50 per cent. ad - March $1st; )
FABRIO, valorem OF 1939.
annas per 1b.,
whichever is
higher.
52 APPABEL,
% 28
. : ¥
i # .
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. Preferential rate of duty
. 1f the article is the pro-
. : . duce or manufacture of i

Item Name of article. Nature of - | Standard rate of | o Duration of

~No. duty. . . duty. - T | protective

. : S ST The - 'rates of duty.

T nited A British '

Kingdom. Coleny.

52 -] APPAREL, HOSIERY, .| Prefergntial | 356 per cent. ad | 26 percent. | 26 ercent.
‘TA'BERD A SRERY, | revenue. valorem. - advalorem. | ad valorem.
MILLINERY and . : .

DRAPERY, not other-
wise specified. .
62 (1) | SILK  or ARTIFICIAL | Reveihe o 25 per cent, ad coe
sILK GOODS used . valorem.
or required for me-
dical purposes, naine-
l¥ +—silk orartificial
8ilk Hgatures ; elastic .
sitk or artificial silk
~ hosiery =¢clbow
pleces, thigh pieces, .
knee caps legglg(ig,
socks,ank‘ets stook-
ingg, Suspenrory
ba'miages, sllk  or
artificial silk
‘% hdominal = Dbelts,
silk or artificial silk
web catheter tubes,
and .oiled silk or
artificial silk.
£2(2) | UNirorM8 and Ac- o Free » . . e
- coutrements apper-
taining thereto, im- i
ported by a public
servant for his per-
. sonal use.’ :
59 (8) | INSIGNIA and BADGES - Free . . 5 o oo
2(8) of official RBritish
and Forelgn Orders.

" B3 TEXTILE MANUFAC. | Preferential | 36 per cent. ad | 25percent.
TURES, not otherwise { revenue. ~valorem. ad volorem, .
specified.

53 (1).| Racgand other paper . Free . . . -
makir materials
exchuding wood
.pulp. ,
\ SECTION XIL
FOOTWEAR; HATS, UMBRELLAS AND PARASOLS ;" ARTICLES OF FASHION.
b4 BoOTS and SHOES not | Revepue . | 25 per cent. ad
otherwise specified. valorem or
o annas per pair,
whichever is !
higher. |
. - t
54(1) | Boors and SHOES Preferential | 80 per cent. ad | 20 percent. . .
composed muinly of |~ revenue. valorem  or advalorem |
leather. annas per pair, | or5ammas |
whichever is | per pair, !
higher, . whichever |
is higher. |
54(2) | Urprrs For BoOTS | Revenue . | 26 per cenmt. ad ‘ R
and SHOESunless en- valorem or 3|
tirely made of annas per pair, !
leather. whichever is ‘
higlier. i
55 HarTs,
. 29
T e e e it e
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~ Pte{erentlg\‘l rate of duty - &
p o| If the article is the pfo- . ot
: .. ‘duce or manufacture of | Duration of
ltem Name ofatticle. ‘Nature of | Standard rate of protective
No Jubys-- - duty. ' R rates of duty,
~ b e - !
United A British
Kingdond. Colany.
55 HATS, CAPS, BONNETS | Preferentiall 35 per cent. ad | 25 per cent.- 25Dercenb.'
and HATTERS® WARE, | revenue. valorem. ad valoren.| advalorem. . N
not otherwise speci- ' .
fled.
- 58 PARASOLS and SUN- | Preferential| 80 per cent. ad [%0 per cent. .
SHADES and fittings | revenue. l . valorem, ad valorem. .
for umbrellas, para - . . o
sols and sunshades. .
56 (1) | UMBRELLAS . . | Preferential | 30 per cent. ad | 20 per cent. e
: : revenue, valorem or eight | advalorem.
o annas each,
whichiever i8
higher.

SECTION XIII.

WARES OF STONE AND OF OTHER MINERAL MATERIALS ; CERAMIC PRODUCTS; GLASS
. AND GLASSWARE. -

58 Articles made of ! Revenue . i

25 per cenb, ad o v e

STONE or MARBLE. valorem. -

58 (1) | ASBESTOS MANUFAC- | Preferentlal | 80, per. cent. ad | 20 percent.
TURES, npof other- | revenue. valorem. . | advalorem.
wise specified. ‘ . .

68 (2) 'PAOKING—Engine and . Prefcrentiall 30 i)er cent. ad. Zg;ercent. s “eee
Boller—allsorts not | revenue. valorem. valorem.
otherwise speclﬁ_ed. .

59 BUILDING AND EN- j Preferential | 80 per cent, ad | 20 percent.. . o e
GINEERING MA- { Tevenue, valorem. . ad valorem,
. TERIALS, all ‘sorts

not of icon, steel or
wood not otherwise A
.specified, including . . '

tlies other thanglass, : . ®
eatrtheauware or por- .

celaln tiles, and fire-
bricks not being com-
ponent parts of any
articlez included in
Item No. 72 or No.
74 (2).

59 (1) | BUILDING and EN- | Revenlte . | 26 per cent. ad
GINEERING PRICKS, - valorem.

$9(2) | BARTHEN WARTR, | Preferentfal | 30 per cent. ad | 20percent.
CHINA and PORCE- | revenue, valorem, ad, valorem,

) LAIN, all ‘'sorts not : . .
otherwise specified,

59(3) | BARTEENWARE PIPES | Revenue . | 25 per cent. ad ) e
and SANITARY WARE. valorem. . .

59 (4) | TILES OF EARTHEN- | Preferential | 80 per cent. ad | 20 percent.

WARE and POROELAIN.! revente. valorem or two | ad valorem.

- annas persquare

foot,whichever s
higher,

59 (5) DOMESTI0
80 '
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I’relereut!al rate of duty
if article I8 T
T " N Coe o duc OF 'MA niifa; Duralon fo
yItem '\ ame ol article Natire of *| - Standardrateof [ =o' 7~ - - _ protective”
No. duty. dutv, - ‘Th . |rates ot daty
. e
Unlted A British
Kingdom, Conyul.
58(5)j| DOMESTIO RARTH~
ENW RE, CHINA and
roRoEum, the fol-
lowlng, ramely :—
(4) Tea cups and .
.coffee enps —~ .
1) having a capa- | Preferentiai| 80 per cent. ad| 20 percent.
clty of wmore | revenue. valorem- or ten | ad zalorem.
than 7% ozs. annas per dozen, .
whichever is ’ ’
higher.
(i) having a ca- | Preferentia? | 30 per "cent. ad | 20 per comt; e -
paclty ‘of not | revenue. valorem or tour | ad vzlorem.
more than 7% annas per dozen, .
078, whichever is ;.
higher.
‘| (b) Saucers— :
(8) for, use with | Preferential | 30 per cent. ad | 20 percent.
tea “cups or | revenue. valorem oc five | ad valorem.
coffee cups hav- 2 noas perdozen, |- .
ing a capaclty whichever is
of more than 7} higher. -
ozs.
(i) for use with | Preferentlal’| 30 per cent. ad | 20 percent.
tea  cups . or | revenue. valorem or two | advalorem.
coflee cups hav- anupas Perdozen, - N
Ing a capaclty | . whichever. is
of not more than highe:.
7} 078. .
(¢) Tea-pots—
(?) having a ca- | Preferential| 30 per cent. ad Zoé)ercent.
pacity of more | revenue, valorem or.Rs. 8 valorem.|.
than 20 ozs. perdozen, which-
i ever is hlgher
(i) having a “on- Preferential | 30 per cent. ad 2a£ercent. e
pacity of more revenue. valorem or Re.1-8 valorem |,
than 10 ozs. : per dozen, which- |
and not more ever is higher. -
than 20 ozs,
(iti) having a ca- | Preferential| 80 per cent. ad | 20 percent. e
paclty of not revenue,. . | valorem ortwelve | advalorem.
d more than 10 annas per dozen, .
. 0z8. whichever s
: higher.
(@) Sugar-bowls . | Preferentiall 80 per cent. ad | 20 per cent.| ver “ee
revenue. valoremor Re.1-8| advalorem.
perdozen, which-
ever is higher.
(e) Jugshavlngaca- Preferential | 30 per cent. ad | 20percent. | ore sor
pacity of over 10 Tevenue, valorem ortweive | advalorem. .
0zd. . annas per dozen, .
whichever Is
higher.
(/) Plates over 5%
lnchea in dlame-
(zl) over 8% Inches | Prefereutial | 30 per cent. ad 20 percent. e .
1 diameter, revenue, valorem. or Re, ad valorem.
perdozen, whlch‘
everishigher,
(#1) not over 8% | Preferentlal | 30 per cent. ad | 20 percent. “
Inches in dia- | revemue. | rem of ten | advalorem.
mefer. annas per dozen,
whichever Is
higher.
69 (6) COVERED
81
¥ &
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No.

59 (6)

€0 (1)

60 (2)

L e

61

61(1)

61 (2)
61(8)

61 (4)

“ltem’

PRECIOUS

PRECIOUS

REAL PEARLS, PRECIOUS MS

SToRES,
unset : nd Imported,
uncut, and
unset,

cut.

SILVER BULLION and -
BILVER $HEETS and |

PLATES which Thave
undergone noprocess
of manufacture sub-
sequesnt £0 rulllng.

GOLD BULLION and

GOLD SHEETS and

TIATES which Fave |

undergone noprocess
of mapufacture sub-

- sequent 4o rolling.

SILVER PLATE and

SILVER  MANUFAC-
TURES, all sorts not
otherwisespecified.

edrls, .

STONJ;’.S p
unset and import-ed

BRevenue . |

Revenue .

Revenue ,

Free , o .

25 per vent. ad
vadorem.

Five annes per
ounce, :

Free

b0 per cent. ad
valorem - )

TONES,” PRECIOUS METALS AND WARES OF
ATERIALS ; COIN (SPE_CIE).

' [ . | Preferentialrate of duty .
) If the article ls the pro-
s T E T ) o LI -duge’ or manufac vre of | Duration. of
* Name of article.. - Nature of | Standard rate “of - protective
: . . R duty, duty. . rates ofduty.
The o aie
United ¢ A British
l Kingdom. Colony.
COVERED ORUCIBLES | Preferential | 26 per cent. ad | 15 per cent: [ -
for glass-making. revenue. valorem. -advalorent.
-1 GrAssand GLASSWARE| Revenue . | 25 per cent. ad ve s
not ‘otherwlse apeci- valorem. :
fied, and lacquered *
'ware,
GIASS GLOBES and
OHIMNEYS for lamps
and lanterns—
(a) Globes for hur- | Revenue . | 25 per cent. ad a
ricane lanterns. valorein- or four
annas and six
ples per dozen,
whichever is
R higher.
(b) Other globesand | Revenue . | 26 per cenmt. ad e -
chimneys having . valorem or ‘three
an external base annas perdozen,
diameter of over whichever 18
one inch, higher, .
ELEOTRIO LIGHTING | Preferential | 50 per cext. ad | 40percent. e -
. BULBS, revenue. valorem. valorem
GrAss BaNGLES, | Revenue . | 60 per cent. ad ces sar e
QGLASS BEADS and : valorem.
false pearls,
SECTION XIV,

TICSE

e e e 1 # s

61 (6) SILVER
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\ Preierential rate of duty
) . dlx the article lsithte .pro- (v
’ uce or manufacture of
Item -~ Name of article. Nature of - Standard ate of E,‘iﬁ%ﬁt%‘fvg‘”
Ne,. . duty. d“ty- The ratesu!duty.
! __United A British
. * Xingdom, Colony.

81 (5) | SILVER THREAD and | Protective. | 623 per cent.. ad -March ‘31
WIRE ~ (including valorem, 1 : Bﬁaﬁrch:ilﬁt,
o-called gold thread . : ) A

i wire malnly
made of silver) and

. gilver leaf includin (% .-
algo imitation gol
andsilverthread and
wire, lametta and | .
metallic spangles and
arsticles of a like na- R !
ture, of whatever . " o
metal made. :

61 (68) | GoLb PLATE, GOLD-| Revenue :. | 50 per -cent. ad
TEAF and GOLD valorem. - -

MANUFAOTGRES, all | ’ .
sorts not otherwise
- gpecified. .

61 (7) | GOED .or GOLD-PLATED| Preferential | 50 ver cent. ad 40 ercenb._ .

. PER NIBS. revenue. valorem. walorems ”

B1(8) ABTIOLES other than | Revenue . | 50 .per ceut. ad .

 cutlery and surgical | palorem.
Instruments, PLATED .
.| wirH GoLp or SILVER.
61 (9) | CUTLERY PLATED | Preferential| 50 .per cent. atl 40 per cent.
. WITH GOLD Or SILVEE.| revenue. valorem. 4? valorem.,

- 61¢10) JEWELLERY " and | Revenue . 50 per eent. ad-

‘.7 YewELS. valorem. i N

62 CGRRENT COIN of the Free . . .

| Government of L

e ,.~slnd1a o1 o | & :

.82 Q1 ILVER COIN, not | Revenue . | Five -anpas .per o

) © otherwisé speclfied. ounce. . Pe R

62 (2) . G_om Coix . . ie Free . . . o . o

SECTION XV.
BASE METALS AND ARTICLES MADE THEREFROM.

63 IRON or STEEL, OLD . | Revenue 15 5/8 per cent. ad

, o valorem.

63¢1) | IRON - ALLOYS, wiz., | Preferential | 20 per cent. ad | 10 per cent. .
ferTo-manganese, fer-[ revenue. valorem. - ad valorem. !
ro-silicon, ferro- ;
<¢hrome, spxegelelsen !
and the like - a8 !
commonly used for
steel making.

63 (2) | TRON or STEEL angle,
channel, tee, flat,
beam, zed trough
and ng——-

(a) not fabricated—
(@) of British
~manufacture— :
‘not coated with | Protective. | 1} times the ex- . - March 31st
other metals. cise duty leviuble 1941. !
- tor -the .-time
- being .on steel
ingots produced
in British India ;
or 10 pex- cent.
ad valorem, |-
whichever .© 8~
higher. .
Coated
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. Preferential rate of duty,

: LR - ) . L l{lthe article ifs t{xe pn}‘- L
R B P o : uce’or manufacture of | Duration of
Item | .. Name of artlcle. Nature of | Standard rate of | - ‘. .»~protect-,l_vg
“No. [V : daty. . duty. " e  rates of daty.
: he :

o ] ‘United - | A Brlilsh
VIR B Kingdom. | Colony.

.-angle, channel, tee,
flat,  beam, zed,

. trough and piling-—

contd,

(a) ‘not fabricated-—

contd. N
(i) of ~Britich
manufacture—

.63.(2) [ IRON  or, STEEL
—contd

. : contd.
- : coated with | Protective. | 13 times the
. other metals. excise duty levl-
’ . ’ able for the time . -
. being - on  steel |wpn-iee R
ingots , prodiced
in British [ndia ;
or 10 per cent.
ad valorem;
whichever is
: ) T R higher. ..
(%) not of British | Profective. | 1}~ times the
manufacture, . excise duty levi- .
able for thetime :
beinig on . steel
ingots produced
: in " British lndia
. . : - plus Rs, 43 per.
S IR ton.
(b) fabricated—
. () of British ma- | Protective. | 1} « times the
. ) nufacture. ) excise duty levi-
able for the time
belng on steel
ingots produced
in British India
. . . %zlus Rs. 40 per
on. -
(i) not of Britlsh | Protectlve. [ 1}  times the
manufacture, excise duty levi-
able for the time
being on steel
. ingots . produced
. in British India
. . plus Re. 40 per

L ton.
63 (8) | IRON or STEEL BAR

¢

and ROD— ..
(¢) of British manu- | Protective. | 13  tlmes the
. facture. exclse duty levi-
- . : able for the time
: being on steel
ingots produced
. : in British India
. plus Rs. 10 per
- tom; or 10 per |
cent. ad valorem,
whichever is
higher.

(id) not of British | Protective. 13  times - the
manufacture. . exclse duty levi-
able for the time
being on steel

. Ingots. produced

| - In"Brltfsh India

|- plus. Rs, 39 per
~ ton; or 20 per
cent, ad valorem,

whichever is
. higher. . . ;
63 (4) | IroN, pig « | Preferential | 20 per. ‘cent. ad | 10 per cént. .. ..
- revenue, valorem, - ad valorem.
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. : Preferential- rate or duly
C if-the article is the pro-
L e i ~duce or manufacture of | Duration of
- !tem,‘:» Name of art{ fo CNature of | Stardurd rate of R = NS protective
. . - 'No. ©oduty. duty. “The rates of duty.-
. United A British
* Xingdom. Colony.
. . 63 (5) | TRON RICE BOWELS . | Preferential | 20 per cent. ad | 10.per cent. . ..
i revenue. valorem. ad  valo-
: . : : rem.
63 (6) | CAST YRON-PIPES and :
TUBES: also cast
irun fittings there- s
for, that is to =ay,
bends, boots, el-
bows, tees, sockets,
flanges, plugs,
valves, cocks and
the like— . .
(i) of British manu- [ Protective. | 10 per. cent. ad . oo March 81st,.
facture. valorem. . 1041.
. (#1) mot of British | Protective. | Rs. 57-8-0 per ton . .o 1 March 81sty
i manufacture. . . 1941,
v 83 (7) | CAST IRON PLATES . | Prefereiitial | 20 per cent. w 10 percent. . . :
T : : Tevenue. valorem. . ud  talo- -
. . . rem.
63 (8) | STEEL INGOTS .- . | preferential | The - exclze duty | The excise o o
IRON or  STEEL | revenue. leviable for the | duty levi-
blooms, billets and . time being on| able  for
= slabs, provided that steel ingots pro. | the time
| no piece less than dueced in British | being on
13 inches square or Indja ; or 20 per | steel in-
thick shall be in- cent. ad valorem, | gots pro-
_cluded in this item. whichever in | duced fn
. higher, British
. : gz(x)dla; or
L per
: cent. ad
valorem,
whichever
' . is higher.
63 (9) | IRON or STEEL :
STRUCTURES, fabri-
cated partially or
wholly, not other-
‘wise specified, if
made mainly. or
wholly of jron or
steel bars, sections,
plates or sheets, || "
for the construction
of buildings, bridges,
tanks, well. curbs,
trestles, towers and
similar structures or
for parts thereof,
- but mot including
builders’ hardware
or a’nx of the articles’
g})eci ed in 1tem No. |
72, 72 (8), 74 (1),
gg (8), 76 (4) or
(a) -of British manu- | Protective. | 14 times the ex- o . Mareh 31st,
Tacture. cise dunty levi- 1941,
. able for the time
¥ being  on _stecl
i ingots produccd
in British India
. ?lux Rs. 40 per
: - on.
) not of British [ Protective. | 13 times the ex- . o March 31sy.
manufacture, cige duty levi- 19041,
able for the time
i - being on steel
: ingots produced
A in British India’
. plus Rs. 40 per
! ton.
! . :
| 63 (10)STEA Y,
: 35
! :
|
L |
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. ) Preferentlal rate of duty | .. >
if £ 10 article is the pro- . :
- v . . duce or manufacture of Duration o
Jtem Nameofarticle, Nature.of . | 8tandard rate’ of - “protectlve ¢
No. duty. duty. Pae | ratesofduty.
' . United A British
Kingdom. Golony.
63 (10)| STEEL, -tinplafes and
. tinned sheets, in-’
cluding tin taggers,
- and centtings of such
' plates, sheets or .
taggers— N . .
(i) of British manu- | Protective. { 1} time3 the ex- . . March 31st,
facture, cise duty levi- 1941, :
able for the time | -
being on steel
ingofs produced . S
in British India ) &
plus- Rs. 38 per y
; ton. |
(#) not of British | Probective. | 13 times the ex- .. .. March 31st; :
manufacture. cise duty levi- 1. :
able for the time
‘being on’ stesl
ingots produced
in British India
plus Rs. 59 per
- ton.
63 (11)! TRON or STERL AN- | Preferential| 20 per cent. ad | 10 per cent. .
CHORS and OABLES. | revenue. valorem. ad valorem.
63 (12)] A. TIRON. or STEEL | ) :
BOLTS and NUTY, in-
cluding hook-bolts
and nuts for roofing
but excluding fish ;
bolts and nuts— s . . A
() of British manu- | Protective. | 1} times the ex- . . . March 31st, -
facture. cise duty levi- 1. ~ ’
able for the time :
being on steel \
ingots produced :
in British India ; : ) .
or 10 per cenb. : ‘
- ad valorem, ’
P whichever is
higher.
(ii) not of British | Protective. { 1} times the ex- - . March 31st,
v manufacture. cise duty levi- 1.
- ’ able for the time
P . bcin% on steel
ingots produced .
in British India
plus Rs. 1-9-0 :
per cwb. i
B. IRON or STEBRL : A
FISH BOLTS and} ’ : Y]
NUPS— : o
(i) of British manu-| Protective. | 11 times the ¢X- | - - March 31st,
facture. cise duty lovi- - 1941,
able for the time
being on _steel
ingots produced
in Brltish India ;
or 10 per cecnt.
ad valorem,
whichever is
higher.
(it) not of British | Protective. | 1} times the ex- - . March 3ist,
manufacture. cise duty levi- 1941,
able for the time
being on steel i
ingots produced o
in British India -
plus. Rs. - 4-5-0
per cwt.

- o 63 (18) IRON

36
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oF 1934.] Indian Tariff.
Preferential vate of duty
it the artlcle Is the pro-
: ’ duce or manufacture of Duration of
Jtem Name of article. Nature of Standard rate of protective’
No. dnly, duty. The [ rates of duty,
Unlted A Britlsh *
Kingdom. Colony.
[ w !
88 (18)| IRON or STREL EX- | Preferentinl | 20 per cent. ad | 10 percent. .- . H
PANDED METAL. revenue. valorem. ad  valo-
: rem.
63 (1) Trox or STEEL HOOPS | Preferential | 20 per cent. ad | 10 percent. .. e
and STRIPS. "| rTevenue. valorem. valo-
: rem.
43 (16)| IRON or STEEL RI-
VETS— - )
(%) of British manu- | Protective. | 13 times the ex- . .o March 31st,
facture. ' o cise duty levi- 1941,
able for the time
bein% on steel
jngots produced
in British India ;
or 10 per cent.
ad valorem,
whichever is
higher. i
(i) not of British | Protective. | 1} times the ex- .. e March 31st,
manufacture, cise duty levi- 1941,
able for the time
being on steel
ingots produced
in British -India
plus Rs. 1-14-0
per ewt, .
63 (16)] IRON or STEEL NAILS | Preferential | 20 per cent. ed | 10 percent, | . .a
and WASHERS, all | revenue, valorem. ad valo- |
sorts mnot otherwise rem.
specifted.
43 (17)| Irox or STEEL PIPES
and TOBES and fit-
- tings therefor, if
riveted or otherwise
built up of plates or
sheets—
(i) of British manu- | Protective, | 13 times the ex- — — March 81sf,
facture. cise duty levi- 1041,
able for the time -
being on steel
ingots produced
in British Tndia
plus Rs. 12 per
ton; or 10 per
cent. ad valorem,
i whichever is
» " higher.
(it) not- of British | Protective. | 1} times the ex- — . March 31st,
manufacture. cise duty levi- 19041,
able for the time
being on steel
ingots produced 1
. in Rritish India
rius Rs. 35 per
ton.
83 (18)| TRON or STHEL PIPES | Preferential | 20 per cent. ad | 10 per cent.
and TUBES; alsv revenue. valorem.. ad valo- .e Ve
fittings therefor, rem.
that is to sey, bends,
boots, elbows, tees,
sockets, flanges,
plugs, valves, cocks,
and the like, ex-
cluding pipes, tubes
and flttings there-
for otherwise specl-
fled.
63 (19) TrOX
37
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Indian Tariff.

[aoT xxXXT1'

item

+No,

Name of article.

Nature of
duty.

Standard rate of
duty.

Preferential rate of duty
if the article 1s the pro-
duce or manufacturc of

Duration of

_The
United

A British
Kingdom.

63 (19)

68 (20)

- IRON -or STREL plates
excluding cast iron
plates—

«k (a) not fabrigated-—' ]

(i) of British ma-
nufacture—
not coated with

other metals.

coated with
other metals,

manufacture,

() fabricated—-
(%) of British ma-
nufacture.

(#1) not of British
manufacture.

IRON or STERY
SHEETS—

(a) not fabricated—
)} not gaivaniz-
ed—

(f) of British
manufacture.

(i) not of British |

Protective.

Protective.

Protective.

Protective.

Protective.

Protective,

13 times the ex-
clse duty levi-
able for the time
belng on steel
ingots produced
in British India ;
-0t 10 per cent.
ad_ valorem,
whichever is
higher,

1} tlmes the ex-
. cise duty levi-
able for the time
Leing on steel
ingots produced
in British India ;
or 10 per cent.
ad valorem,
whichever is
higher.

13 times the ex-
cise. duty levi-
able for the tlme
being on steel
ingots produced
in British Tndia
plus Rs. 25 per
ton.

13 times the ex-
cise duty  levi-
able for the time
being on steel
ingots produced
in British India
plus Rs. 40 per
ton.

13 times the ex-
eise duty levi-
able Tor the time
being -on steel
ingots produced
in British India
plus Rs. 40 per
torn.

1§ times the cx-
cise duty levi-
able for the time
being on steel
ingots produced
in British India
plus Rs. 11 per
ton; or 10 per
cent. ‘ad valorem,
whichever is
higher,

Colony.

protective
rates of duty.

Mirch 81st,
1941.

March 81st,
1941,

March “31st,.
1941,

March 381st ,.

1941,

March 381st,.
1941,

March 31st,.
1941.

88
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or 1934.] Indian Tariff.
S ) Preferential rate of duty
R o . if the article is the pro- | _
. . ' duce or manufacture of Duration of
Jtem Name of articie. Natureof | Standard rate of . protective
, . No. . duty. duty. The rates of duty.
. : e
United A British
Kingdom. Colony.
€8(20)| IRON or STEEL
—gontd.| BSHERRTS—conid.
(a) notfabricated—
—conid. ’ 5
. (1) not galvaniz- ‘ -
- ed—conid. . ’
(i) not” of Bri- | Protective. | 1§ times the ex- v o March 31st,
_tish manufac- cise duty levi- .
tnre. able for the time
N . being on steel
ingots produced
in British India
plus Rs, 32 per
) ton.
(2) galvanized— . . .
() of British | Protective. | 13 times the ex- e March 31st,
manufacture. clse duty levi- 1041, :
S ; able for the time
) : bLeing on steel
h - ingots  produced
in British India
L plus RNe. 10 per .
il toni or 310 per
i cent, ad ralorem,
; whichever  is ’ -
lLigher. R
. : L . (i7) not of Bri- | Protective. | 13 times the ex- "o - s | March 81at;
s : tlsh manufac- : clse duty levi-, 1941,
- ] ture. . able for the time . |
belng on steel !
~ ingota produced
N i in British Indla
plus Rs, 40 per
ton. :
(b) fabricated—
(1) not galvaniz- . 1
ed—
(i) of British | Protective. | 13 times the ex- March 31st, -
manufacture. cise duty levi- 1941.

c . abie for the time
being . on steel
ingots produced
in British India
pluz Bs. 12 per
ton; or 10.per
cen$. ad valorem,

whichever i3
higher.
(iig not of Bri- | Protective. | 1} {imes the ex- ons March 81st,
Ish manufac- cise duly levi- 1941,
ture, .| able for the time

beirg on steel
ingots produced
in British India
plus Rs. 35 per

ton.
(2) galvanized— i
+ ) (1) of Tiritish | Protective. | 13 tlmes the ex- March 31st;
manufacture. cise duty levi- 1941,

able for the time
being on steel
ingots  produced
in" British India
plus Rs, 11 per
ton; or 10 per
céat. ad taloreim,
whichever. is
nigher.

(i?) not,

39




Indian Tariff. [aoT xxxT2
. [ N
Preferentlal rate of duty
ié the article l? ||€e pr(;v Durasi .
. . uce or mannfactire o urativn of
Item Name ot article. Nature of | Standard rate of : protective
-No. duty. duty. Th rates of duty.
. The
) United A Britizh
Kingdom, Colony.
83(20) IRON or STEEL
—~~con-| SHEETS .
cld. (b) fabricated—
con
(2) galvanized—
contd,
(i¢) not of Bri- | Protective. | 1} times the ex- . . March 31st,
tlsh manufac- ' clse duty levi- 1843,
N ture, able for the time
elng an Steel
ingots - produced .
fn British India ¢
. plus Ra, 44 per
ton.
63 (21)| 1RON or STEEL RAIL-
WAY TRACK MATE--
RIAL—
A. Rafls  (including
tramway rails the
heads nf which are
not grooved)-—
(2) 80 lba, per vard
and over, and fish-
plates therefor—
(2) of British | Protective. | 1} times the ex- .. March 81st,.
manufacture. cise duty levi. 1941.
- able for the time
belng on steel
ingots produced
R in British India ;
or 10 per cent. ’
. ad malorem, .
whichever is
higher. .
(1) not of Brl- | Protective, | 13 times the ex- . . March 3l1st,
tish manufac- | - cise duty levl- 1041.
ture. able for the time
bemg on steel
ingofs produced
in Britis]x India ;
or 20 per cent,
ad valorem,
whichever is
higher,
() under 30 lbs.
~ per yard and fish-
plates therefor—
(?) of British ma- | Protective. | 1} times the ex: .. . March. 31st,
nufacture. cise duty levi- 1941,
able for the time
belng on steel
ingofs produced
in British India
plus Rs. 10 per
ton' or 10 per
cent. ad valorem;
whichever is
. higher.
(%) not of British | Protective. | 1} times the ex- V. .. March 31st,
mgnufacture. cise duty levi- 1941.
able forthe time
being on steel
ingots produced
in Pritish India
plus Rs. 39 per
tou.
B, 8witches
P
40

é“

¥
L
S N
i ¥




¥

br 1934.7 Indian Tariff.
Preferentia) rate of dufy
. . If the article s the v o .

. . . . duce or manufacture ¢f | Duration of
Item | . Name ofarticlé, Nature of - | Standard rate of - protective
No. | - ] ‘duty, duty. ’Tl' ] rates of duty..

e
United A British
Kingdom. Colony.
- — 4 - N il
83 | IRON or STEEL RAIL- N
(21)— WAY TRACK MAaTE- _ )
eontd..|-- RIAY~—contd, - 1- . N
B. Switches and
crossings  includ-
ing stretcher bars
and other compo-
nent. parts, and
switches and
crossings  inchud-
ing stretcher hars -
and other compo-
nent parts for
tramway roils the
heads- of which :
are not grooved— |
(n) for rails 30

1bs. per yard

and over—

(i) of Eritish | Protective, [ 1} times the ex- - - March 81st,.
manufacture, cise duty levi- 1941,

able for the time

being on steel

ingots produced

in British India ;

or 10 per cent.

ad valorem, -
whichever is

higher.

(i) not of Bri- | Protective, | 13 times the ex- | - - March B81st,.
tish manufac-- cise - duty levi- 1941,
ture. able for the time -

being on . steel
" ingots produced
in British Indla ;
or 20 per cent.
ad valorem,
whichever is
higler.
(b) for rails under

30 Ihs, per

yard— .

(1) of British | Protective. | 13 times the ex- ~- March 31st,.

. manufacture. cise “duty levl-. 1941.

able for the time
being on steel
ingots - produced
in RBritish India
plus Rs. 11 per
ton'; or 10 per
cent. ad valorem,
whichever is
higher.

(i) not of Dri- | Protective. | 1} times the ex- . o March 81st,,
tish manufac- cise duty levi- 1941,
ture, able for the time

being on  steel
ingots -produced
in DBritish India
rius Rs. 13 per
ton. :
C. Sleepers,
: 41
, R . [
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Indian Tariff.

~

faor xxxH

"Ttem
No.

Name of artiole.

Nature of
duty.

Standard rate of
. duty.

Preferential rate of duk
i the drtlelo-1s- the pro}:
duce ormanufacture of .

Duration of

|83
21)—

wontd.

IRON or STEEL RAIL-

WAY TRAOK MATE-
RIAL-—conid.

C. Sleeperé, and
slegper bars, other
than cast iron—

(i) of British ma-
nufacture.

(#7) not of British
manufacture.

.-

D. Splkes (other
than  dogspikes)
and tie-bars—

(i) of British ma-
nufacture, .

)

1 (i) not of British
[ manufactura,

1 . Dogsplkes—
W B (i)o%fp" British
manufacture,

(i) not of British
manufacture.

Protective.

Protective.

“~o

Protective.

>

Protective,

Protective.

Protective.

49
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1% times the ex-

cise duty levi-
able for the time
being on steel
ingots produced
in British India ;
.or 10 per cent.
ad valorem,
whichever is
higher.

1% times the ex-
cise duty levi-
able for the time
being on steel

in British India ;
or 20 per cent.
ad valorem,
whichever is
highes.

cise duty levi-
able for the tine
being on steel
-ingots produced
in British Iadia
plus Rs. 10 per
ton; or 10
per cent. ad valo-
rem, whichever
is higher.

14 times the ex-
cise duty levl-
able for the time
being on steel
ingofs produced
in British India
plus Rs. 39 per
ton.

1% times the ex-
‘cige duty levi-
able for the time
being on steel
ingote produced
in” British India
plus 7. annas
per cwt.; or 10
per cent. ad valo-
rem, whichever
is higher.

1} tlmes the ex-
cise duty levi-
_able for the time
being on steel
.ingots produced
in British India
plus Rs, 2-15-0
per ewt.

The
Unite |

A British
Kingdom..

Colony.

protective.
rates-of quty.

ingots produced .

1} times the ex- |

March 81st,
1941.

March 381st
1941

March

31st,
1941,

March

31st,
1941,

March

31st,
1941,

March

31st,
1041,

F. Gibs,

i
5
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A - . .
or 1984.] Indian Tariff.
Preferential rate of duty
£J if-the-articleds-the Pro s - .
e . - duce or manufacture of | Duration ot
Ttem Name of article. Nature of | Standard rate ot - protective
. No. ) duty. duty. - The ) rates of duty.
s : ’ United A Britlsh
, Kingdom: Colony.
o 68 [[RON or STEEL RAIL-
. (21)—| WAY TRACK MATE-
coneld.|. BIAL—concld. N <
¥, Gibs, cotters, keys”
(including tapered |
keybars), distance |
pieces and other
fastenings for use [
with iron or steel
sleepers—
(i) of British ma- | Protective. | 14 times the ex- see March 31at,
nufacture. clse duty levi- 1941. -
able for the time
being on steel
ingots produced
in British India
plus 7 annas per | !
. cwhb.; or 10 per S
cent. ad valo-
rem, whicheveris | i
higher, i i
{{{) not of British | Protective. | 1} times the ex- [ March 8ist, :
manufacture. . else duty levi- 1041, |
able for the time H
belng. on _steel t
ingots produced !
in British India :
plus Bs. 2-16-0
C , per cwt. '
Iy 4¢3 (22)} IRON or STEEL RAIL- | Preferential| 20 per cent. ad 10£erctnt- i
w » °| WAY TRACKE MATE- | revenue. | valorem. ad ~ valo-
RIALS not otherwise rein.
specified, including |- ;
bearing plates, cast
iron sleepera and
’ N lever boxes.
638 (28)| 1RON or STEEL TRAM- | Preferentiall 20 per cent, od IOJ:ercent._ e
: WAY TRACK MATE- revenue, valorem. L a valo- .
RIALS not otherwise rem
speclfied, including
railg, ﬂsfxplabes, tie-
bars, switches, cross-
' ings and the like
materials of shaopes
and slzes speclally
adapted for tram
" way tracks. : .
©8 (24)| IRON or STEEL BARB- | Preferential | 20 per cent. ad lggercent.
ED or STRANDED | revénue. valorem. valo-
. WIRE and wire rope rem,
68 (25)| TRON or STEEL WIRE,
other than barbed
or stranded wire,
wire rope or wire
netting ; and Iron or
steel wire palls—
(¢) of British manu- | Protective, | 1} times the ex- e . March 81st,
facture. cise duty levi- 1941,
able for the time
being on steel
ingots produced
in British India
. gtalua Rs. 26 per
16) 118 N
(ii) not of Britlsh | Protective. | 13 times the ex- March S1at;
mapufacture, clee duty levi- 1041,
able for the time
v being ~on steel
- ingots produced
in British India |.
-~ plus. Rs. 60 per
ton. - :

063 (26) YroX"
43
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Indian Tasiff. "~ [aor xxx™S -

Preferential rate of duty
it the article I8 the -pro-
: ’ dnce ox manufacture of |Duration et
Ttem. Name of article. Natureof | Standard rate of [—— | protective

No, duty. duty. The- rates of duty.

) : United A British
Kingdom. Colony.

] |
63 (26)( InOXN or STEXL (other | Preferential | 20 per cent. ad | 10 per cent.
than bar- or rod) | revenue, valorem. a valo-
" speclally designed rem.
for the relnforce-
-ment of concrete.

68 (27), IROX or STREL, the
odgina] material(but
no l?cludo! ing ma%i
nery, any ship
or other vessel in-
tended for {nland
or harbour naviga.
tion which has been
asgsembled . abroad,
taken to pleces and
shipped for reas-
sembly in India—

(1'} of British manu- | Protective. | 13 times the ex- March 8isb;
acture. . cise duty levi- ) ) 1041,

able for the time
- bheing on steel
ingots produced
in British India
‘or 10 per. cent.
ad valorem,

whichever is
higher,
. (#0).not_ of British | Protective. | 1} times the ex- March 818t
manufacture, cise duby levi- 1941.

able for the time
being on steel |
ingots produced
in Britfsh Indis
plus Rs, 27-8-0
per ton; or 20
per cent. ad valo-

rem, whichever
is hfgher.
Provided that articies
dutisble under this
item’ shall mot be
. deemed to be duti-
able under any other
item. .
68 (28)| Allsorts of IRON and | Prefer- | 30 per cent. ad | 20 percent. e
STEEL and manufac- | entlalrev- | valorem. ad valorem.
: tures thereof not | enue.
otherwisespecifted.
63 (29)| ENAMELLED  IRON-
.+~ - |° WARE, the follow-
ing, namely ;— .
a) Signboards .| Preter-| 80 per cent. ad | 20 percent." v
.( ) Sls entlal re- | wvalorem or four | advalorem.
venue. -and a half annas .
: per square foot,
whichever = s
higher. —
BN ' : (b) Domes tjeg
7 ¥
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Indian Tariff. .

oF 1984.]
ey . Preferentlal rate of duty
N ) 11 the artiele 4 the pro- . .
: o ) . : duce or manvfacture o1 | Durationof
Ttem' Name of artiele. Natare of | 8tanddrdrate of | protective
No. . : duty. duty. h rates of duty..
e
United . A British
Kingdom. Colony
68 (29) ENAMELLED  IRON- |
—gonid. WARR, the following,
: namely-—contd,
(by Domestic hollow-
ware, the follow- -
ing . pamely,
~bas§ns, bowls,
hes, plates
and thalas, Includ- |
. rice-cups, rice-
bowls and rice-
plates— L L .
(i) baving'nodla- | Prefer- | 30 per cent. ad-[ 20percent. T s
meterexceeding | entlal re- | valorem or " per valorem . ;
19 centimetres. venue. dozen four Rt .
annas plus one
anna for every B
two centimetres
or part thereof
s -b;r which any .
diameter exceeds ;.
11 centimetres, H
whichever is
higher.
. (i) having any | Prefer- | 30 per cent. ad [ 20 percent. e
lameter ex- | ential re- | valorem or Yer | advalorem . ’
ceeding 19 een- | Vvenue. [ dozen efght I
timetres. annas plus two
annas for every
two centimetres
or part thereol
by . which any
dlameter exceeds
| 19 centimetres,
: whichever Is |,
. f higher. . N

64 COPPER, WROUGHT, ; Prefer-| 80 per cent. ad | 20 percent. poss
and manufactures : ential re- | valorem. agd valorem. -
of copper, all sorts | venue.
not otherwise
specified.

84 (1) | COPPER, SCRAP . :Revenue . | 26 per cent. ad . .

B “ | .valorem.

[} GERMAN SILVER Prefer-| 80 per cent. ad | 20 percent. oo
including niekel | entlal re- | valorem. valorem.
silver, venue ’ .

66 ALUMINIUM—clrcles, Prefer- | 80 per cent. ad | 20 percent. o
sheets and. other | entlal re- | valorem. advalorem.

_ manufactures nat | venue.
otherwise specified. )

66(1) | UNWROUGHT INGOTS, | Revenue . | 26 per cent. ad .
blocks and bars of valorem. .

ALUMINIUM.

07 LEAD, WROUGHT—the | Prefer- | 30 per cent. ad | 20 percent. e
following articles, | entlal re- | valorem. advalorem .
namely, plpes and venue. .
tubes and ~egheets
other than sheets for
tea chests.

87 (1) | LeaDp 8HEETR for tea | Revenus .| 26 per cent. ad . eee
- chests, ralorem.

68 ZINO or SPEITER, Prefet- | 30 per cent. ad | 20 percent. e
wrought or manpu- entisl re-’| wvalorem. . ad valorem. S ~
factured, not other-.| venue. : :

- wise specified.

68 (1) ZIx0 .
4 ¥ F
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Indian Tariff. ~ [AcT XXXTI g
. ] o K
Preleren‘.tlal rate of duty o .
it the urtiolo 1s the pro- i
. . . duce or mangfacture of | Duration of v
Item Nams ofiarticle. Nature of | 8taudard rate of protective i
No, | - duty. . duty. "The ’ ) rates of duty.
N : _ . Unlted | A'British ’
} . Kinzdom. Colony.
88 (1) ZINO, UNWROUGHT, Free . PR -
- including cakes, -

ingotr, tiles- (other
- than 'boller tiles),

hatd or ‘soft slabs -

and plates, dust, ) )

dross aud ashes | ) N

and broken rloe. ; )

40  { TIx, BLOCK . . | Reventte . | Re.312-8 perton 3 vor

70 | BEass, BRONZE and | Prefer-| 30 per-cent. ad , 20percont. ]
similar alloys, | entlal re--| - palorem, .. ad valorem. | N .
wrought, and manu- venue. . o |

Pactures thereof not - :
_otherwise specified. . -

70 (1) ) All sorts of metals | Revenue . | 2§ per cent. ad s . : ;
other than fron and valorem. - . . !

steel, and manufac- o

tures thereof, not - ) : ;

otherwise specified. - . . k

11 HARDWARE, IROR- | Prefer-| 30 per cent. ad | 20percents or o
’ MONGERY andTo0Ls, | entlal re- | vzlorem. | ad valorem. . i
~all sorts nut other- | venue. A
wise specified, In- s

cluding incandescent
mantles but execlud-
ng machine tools
and agricultural
Implements.

71 (1) | The following HARD- | Bevenue . | 26 per cent. ad

WARER, IRONMONGERY - | valorem. ’ . .

and TOOLS, namely, .
agricultural - imple-
ments not otherwise
specified, buckets
of tinned or galva- )
nized {ron,and prun-
Ing-knives.

71 (2) | CUTLERY,allsortsnot | P refer- | 30 per cent, ad | 20 percent.
otherwise specified. ential re- | ‘valorem. adralorem.

venue, . ’#.

¥1(8) | METAL FORNITURE [ Prefer- | 30 per cent. ad | 20 percent. e )
and CABINETWARR. entlal re- | valorem. ad valorem. :
venue, ) :

71 (4) | PRINTING TYPR . | Revenuc , | One amna and e T
: three ples per 1b.

71 (6) | The following PRINT- | Revenne .| 23 per cent. ad
ING MATERIALS, valorem. .

namely, leads, brass
rules, ‘wooden and
meotal quoins, shoot-
{ngsticks and yalleys . :
and metal furnlture, . : . g

71 (8) TLAOKS tor the wither- | evenue . 2} per cen-t.‘ “dj e T e b
ing of tea leaf, i o valorem. C :

e L - - SECTION_XV 1,

LR TR RN R it
ey : e P
S r vy - .
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or 1984.7° _+ ' Indian Tariff.

Preferentia Jrate of duty

: - ) {f the article 1s the pro- .
' o A . duce orf mami facture of .| Duration of-

' ~ Ttem Nawme of article. Natoreof | Standard rate of . protective

No. duty. - . duty. h - rates ofduty .
. [ o
. : - , United A Britlsh

s Kingdom, Colony.

" SECTION XVL

MACHINERY AND APPARATUS ; ELECTRICAL MATERIAL,

72 MACHINERY, namely, | Revenne . [ 10 per centl. ad
such of the fullowin, valorem.
artleles as are na :
otherwise speel-
fled:— 3
(@) prime-movers,
boilers,Jocomotive R
engines and
- tepders for the
. same, portable
engines (including | ) B
power-driven :
road rollers, ‘fire
engines and frac-
tors), and other
machines in which
- ‘the prime-mover . . )
is not separakle ‘ ) . - n
from the operative . b
parts | |
(3) machines and
sets of machines
to be worked by
electrie steam,
water, fire or.other
power, not beln
. manual or anima
. . Iabour, or which
R before being
Y brought into ure
require to be fixed
with reference to

other .  moving . :
parts ; s

{c) apparatus and ’ : ..
appliances, not | I
to be operated by . . B
manual or animal

N iabour, which are
. designed for wuse

in an Industris]

aystem as parts

Indispensable for

{ts operation and

have béen given

- for that purpose ) .

soméspercialshape . [ . -
or quality which - .

“would not e essen-
tial for their use
forany other pur-
pose §

(2) econtrolgear,self-
actirg or other-
wise, and trans-
missfon-gear de-

. . signed lor usc with

N any machinery

above speclfied,

including  belting
of all materials

(otherthancotton,

lair and canvas

e : ER ply)- and. driving..

- © chalns, but exclnd-
ing drving ropes [
nol made of cot-
ton:

(¢) bare 0

N
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Indian Tariff. ' {Aor xxxII _ .' 1

Proferential rate of duty
. ilfj the artlcle Ii«l t?e pro- "
N - . uce or manufacture D
dtem Name olarticle. Watureot. | Standard rate of ¢ - nactare of g:gtegﬁvog
-~ No. - duty. - duty. | The ratesofduty.

- . United A Briti
Kingdom. (}olous?.b

e —_————

© 42— | MaomiNEry, namely,
sonid. | such of the followl

" articles as are not
otherwlse specl-
fled—contd

(¢) bare hard- |- . E :
drawn electrolytic : . R b
cog{mr wires and . de !
cables and other : . & :
electricalwiresand K | by ]
cables, I(nsulated ¢
or not, and poles,

. troughs, conduits
: and msalators de-

signed as parts of

a transmissjonsys-

tem, and the #it-

tlngs thereof.

Nors.—The - term
‘industrlal  sys-
-tem ' used fo sub-
Item {c) means an
jnstallation  de-
signed to be em-
{)l_oyed directlyino
he perf ormance of
any process or
series of processes
necessary for the
manufacture, pro-
duction or extrac-
tion of any com-
- modity. .
72(1) | The followlng TRX-| Bevenus . |10 per eent. ad "
TILE MACHINERY and calorem. - :

-APPARATUS by what-
ever power operated,
namely, healds;
heald 'cords and

heald kulttl

needles ; reeds a
shuttles; warp and
weft,  prepsration

8

machinery .
looms ; bobbins and
irns ; dobbies ;
acquard machipes ;
Jacquard  harness .
Unen cards 3 Jac- [ . ) } ‘41

quard cards ; punoh-
ing plates for Jac-
quard cards § warp- . :
ing-mills ; multiple || ] '

Lhox sleys ; solld ) : !
border sleys ; tape ) o
aleysi swlvel slays ! ! . v !
tape looms ; WOO] . ! .
carding machines ;
wool ss;lluning
machines ; ‘hosle:
machinery ; cofr
mat shearlng ma-
chines; coir fibre
willowing machines ;
heald --knitting. ma-
chines ; dobb
cards ; lattices ang
lage for dobbies;
wooden windern ;
slllk Joome 3 silk
throwing and reeling

raachines;
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Preferential rate of duty
: if the article s the pro-

) . R . . - duoe or manufacture ot | Duration of

. ; Item | - Name of article. Natureof | Btandard rateot |. - — protective
. 0. : duty. duty, 'fhe . " rates of duty.
o o United A Brltish
' . Kingdom. Colony.

: 72 (1) | machloes; cofton
. —contd.| yarn ree\lng ma-
v hlnes ; sizlng ma-
A chines ; doubling
; machlnes stk twist-
‘ing machlues H
cone winding ma-
chines ; plano card
ubtlng machines }
..]1 harness building
frames } card laclng
frames ; wing
and denting hooks;
sewing thread balls
making machines ;
cumbli finishing ma-
chinery ; hank
bollers ; cotton card-
m{nndspinnine ma-
ch eyes,
h:vgoes, comber
boards and comber
board frames ; take-
up motions, temples
and pickers ; %{ck-
bands ; picking
st cks ; prlnb ng ma-
chines’; roller cloth 3
clearer ‘eloth ; ; slzlng
fiannel ; and” roller
gkins.

72 (2) | PRINTIRG AND LITHO- | Revenue . | 10 per cent. ad '
onnmc MATERIAL, valorem. B . :

presses, :

llt.hog lphlc plates: } :
composin, sticks, . . Lo s .

chases, imposing | - . .

tables, llthographic ’ : ) . L

tone blocks, eectric . _ ,
e blocks, process : : . _l

b ocks and highly . . .o

polished copper ar . :

:lnc sheets speclally
prepared for making
4 process blocks, roller
moulds,roller frames
and ocks roller
osltion, 1itho-
c nap rollers,
standmg screw and
{ hotpresses, perforat-
ing machlnes, gold
: " blocking presses, gal-
H ley. presses, proof
presses, arming press-
es, .copper Dplate
rinting presses, roll-
. : ng presses mllng
: machines, rullng pen
¢ .] making maehines,
i lead cutters,rule cut-
i ters, slug out.ters,
type lng
machlnes ty e set—
ting and casting ma-
chines, paper in rolls
with side perforations|

to be used atter fur-
ther perforation for

type-casting,

: 49
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i

Preferential rate of duty ’ . T

if the article is the pro- ; ) !

du:e or manufu. ture of . t

Item - ;

No. Naine of article. Natureof ~ | Standard rate of 'Tl'x [
]

ty. . =
duty duty United | ABritich
. Xipgdom. Colony.

Duration o §

yrotective . :
rates oyduty. - . §

72 (2) | type-casting, ruleben-
—conid.] ding machines, rule
mitreing machires,
btronzitng : machines, .
stereotypingappara-
tus, paper l%fdlng : N .
raachines, paging ma- . °
chines but excluding |- . ’ :
ink and paper. ) .
72(8) | COMPONENT PsRTS OF | Revenue . | 10per cent. ad .

MACHINEBRY as defin- i valorem.

ed in Items Nos. 72,
72 (1) and 72 (2),
namely, such parts
only as are essentlal
for the working of
the machine or ap-
paratus and have
been given for that
purpose some gpeclal
shape or quality
which would not be
essentlal for their
use for any other

purpose

Provided that articles
which do not satisty
this condition shall
also be deemed to be
component parts of
. the machine to which
they belong if they
are essential tq its
operation and are : d
imported with it in -
such quantities as -
maf appear to the
Collector of Customs

tobereasonable. A
72 (4) | PAGSENGER L1FTSand | Reventle . | 26 per. cent, ad TS ..o
component parts and valorem. .

accessoriesthereof. ’

72 (5) | DOMRSTIO REFRIGE- | Preferentlal | 80 per cent, ad | 20 per cent. '
RATORS. revenue. valorem. advalorem.

72(8) | MACHINERY and com- | Preferentlal | 80 per cent. ad | 20percent. . e
ponent parts thereof,} revenue. valorem. ad valorem.
meaning machines or
rts of machines
o be worked by |
manual or animal
Iabour, not otherwise
specified, and any
machines (except
such a3 nre designed .
to be used exclu- [ i :
sively in Industrial : -
processeg) which re-
quire for their opera-
tion less than one-
quarter of one brake-
horse-power,
72 (7) | WATER-LIFTS,S5UGAR- Free . . .
MILYS, sugar centrl- .
fuges,sugar pugmills,
oil-presses, and
parts thereof, when
constructed so that
they can be worked
by manual or animai
ower and pans for
Eolllng SUYAT-CANG
Juice. .

A 72 (8) The
50
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" then
. No.

2 (8)

72 (0)

Name of article. |

Nature of

. duty. _ duty.

- duce.or manufacture of
Standard rate of - )

.Preferential rate of duty
if‘the article is the pro-

. The
United

A British
Xingdom.

Colony.

i der-blowers,

,The followlng:- AGRI-
CULTURAL . _ IMPLE-
MENTS, namely, win-
nowers, threshers,
mowlng and reaping .
machines, binding
machines, elevators,
seed and corn
crushers, chaff-
cutters, root-cutters,
ensllage-cutters,
horse and bullock
gear, ploughs, culti-
vators, scarlfiers,
harrows, c
crusht rg, seed-drills,
hay tedders,hay pres-
ses, potato-diggers,
latex spouts, spray-
Ing machlnes, pow-

ant exterminating
machlnes, beet pul-
lers, broadcast secd-
ers, corn pickers, corn|
shellers, culti-
packers, drag scra-
pers, stalk cutters,

huskers and shred- |

ders, rotato plant-
ers, llme sowers,
manure spreaders,
listers, soil gra-
ders,and rakes jalso
agriculturaltractors,
alsocomponent parts
of these implements,
machines or tractors,
provided that they
can be readily fitted
fnto their proper
places in the lmple-
ments, machines or
tractors for which
they are Imported,
andthat they cannot
ordinarlly be used
for purposes uncon-
nected with agricul-
ture.

The following DAY
AND POULTRY FARM-
ING APPLIANOES,
namely, cream gepa-
rators, milking ma-
chines, milk steriliz-
ing or pssteurlzing
plant, milk aeraling
and cooling appara«
tus, churns, butter
dryers, butter work-
ers, milk-bottle fillers
and cappers,appara-
tus specially design-
ed for testing milk
and other dairy pro-
duce, and Iincuba-
tors; also compo-

nent parts of these

white- |-

Free . .

Free o B

. Duration of
protective -
rates of dqty;

sy -

appliances,

. - ey
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Indian Taflfj,_ [ACT XXX
Prefere tlal rate of duty ‘
if the artlcle is the pro- .
. duce or mapufacture of .Durattion 0
. Item Namc of artlcle. Natureof [Standard rate of fotective.
- ! . T 4
‘ No. duty. duty. . The ates of du'ye
o : Ualted A British
I . Kipgdom, Colony,
72(9) | appllances, provided '
~onld.| that they can bhe i
readily fitted .lnto X
thelr pro“cr places ! : !
in the appliauces for . . 2
which they are im- . . f
ported, and that they ! ; .
cannot ordinarlly be . . }‘
used for other tlan b
dalry and poullry ;
farming purposes. 14
73 ELEOTRICAL INSTRU- | Preferential 80 per cent.al or cent.
MENTS, apparatus | revenue. ra’z’orem. 22; alo e

and appllapccs, not ralorcnf.
otherwlse specified, i
excluding telegraphic .

and telephonlc,

73 (1) T:rt;ler onLustiq?gU\E‘I&E'r(: Preferential 80 per cent, ad | 20 percent.
- CALIN MENTS,| revenue. valorem. ] o :
APPARATUS AND AP- forem ad valsrem .
PLIANCES, pamely :— ’ 1

Tlectrical Controt :
Gear and Trapsmis-
siop Gear, namely, R .
switches (excluding : i
switch-boards), fuses | - E
and current-breaking |
devices of all sorts v
and descriptions, de-
signed for use in cir- f
cuits of less than ten i
amperes and at a L

ressure not exceed- e i

ng 250 volts; and : L H

{

regulators for nsc
with motors design-
ed to consume less
than 187 watts; - ) _
bare or insulated . 3
- cuglper wlres and - {

Co cables, any one core i

of which, not being ) k :
one specially deslun- . R R b

. ed as a pilot core,
-has a sectionsal area
of less than one-
elghtieth part of a
square inch, and
wires and cables of
other metals of not .
more than equivalent |
conductivity ; and

line insulators, in-
cluding also cleats,
connectors, leading-
jn tubes and thelike
" of types and sizes
suoh  ns are ordi-
narlly used in con-
nection  with the
transmission of pow-
er for other than in-

dustrial  purposes, |
and the fittings

thereof but exclud- ‘

PR

ing electrical earth-
enware and porcelain
otherwise specified. |

e ' oo o 73 (2) The

SN
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2o or.1934.] R Indign Tariff. .
Preferential rate of duty
if the article Is the pro-
: - .- . duce or manufacture of | Duration of
Item Name of article. Nature of Standard rate of - protective i
, No.-| - duty. duty. rates of duty. oo
B The .
United A British
i Kingdom. |: Colony,
73 (2) | The following ELEC- | Revenue , | 256 per cent. ad . .. o o
: TRICAL INSTRUMENTS, valorem. : ;
~ APPARATUS AND : ’ |
APPLIANCES, namely,
telegraphic and tele-
phonic instruments,
apparatusand appli-
ances not otherwise
specified, flash lights,
carbons, condensors,
. and bell apparatus, . ) . -
s and switch-boards - -
designed for use in
eircuits of less than . .
ten amperes and at . '
a pressure not. ex- . -
ceeding 250 volts.
78 (3) | TELEGRAPHIC INSTRU-| Revenue .| 15§ per cent.: ad . .. Ve
MENTS AND APPARA- valorem.
TUS and parts there- | . .
of imported by, or
. under the orders_of, .
a Railway Adminis-
tration. .
78 (4) | WirELESS RECEPTION | Preferential | 50 per cent. ad | 40 f'er cent. .. .
INSTRUMENTS AND | IXevenue, valorem. ad valorem., .
APPARATUS and com- :
. : ponent parts there-
4 : : of, including all
R électric valves, ampli-
flers and loud spea-
kers which are not
specially designed -
for purposes other
than:wireless recep-
tion.or are not origi- |.
nal parts of and im-
Ported along with
nstruments or appa-
. ratus so designed.
73 (5) | ELECTRIOAL EARTHEN-
WARE AND POROE-
LAIR, the following, .
namely i— . .
() Insulators, &
Shackle, Sinclalr,
K Cordeaux or Pin-
: type, not other-
wise specified— o
(i) fitted . | Preferential| 80 per cent. ad | 20 percent. e s
revenue., valorem or Re.| advalorem.
: .1-2° per dozen,
i ‘whichever is
o higher,
: (ii) not fitted . | Preferential | 30 per cent. ad | 20 per cent. . ..
H revenue. valorem or four- | advalorem.
: . teen . annas per
i . dozen, whichever
| is higher. -
I : (b) Two-way cleats Preferential | 30 per cent. ad | 20 per cent. .. e
: Ievenue, valorem or four | advalorem.
annas per gross
of pairs, which-
- _ever Is higher.
: (¢) Spaclng insula- | Preferential} 30 per cent. ad 20 per cent. e .
e tors. revecoue. valorem or two | advalorem.
annas per gross,
‘whichever ‘is
higher.
i —_— (d) Ceiling
N : 83
)
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[AGT R&XTY S

Preferential rate of duty
if the article is the pro-
. duce or manufacture of | Duration of
Item L . . _ protective
No.- Name of article. Natal:g of Standﬂ({dtrate of The rates of duty..
uty. .
y uty Unfted | A British
' . Kingdom. | Colony.
73 (5) | ELEOTRIOAL EARTHEN- .
—contd.]- - WARE AND -POROE- . ?
LAIN, the following,
namely-—contd., -
{d) Celling roses— ‘
(i) fitted . . | Preferential | 30 per cent. ad | 20 per cent. .. .
| revenue. . valoremm or ten valorem.
. annas per dozen, .
, ‘whichever is
. ’ higher. - !
(i) not fitted . | Preferential | 30 per cent. ad | 20 per cent. . .
o revenue. valorem or eight ad valorem.
annas per dozen,
] whichever is
(¢) Joint-box ecut- , higher. .
outs— | - .
to (i) fitted . . | Preferential | 30 per cent. ad | 20 percent.- . e
revenue. valorem or elght | ad valorem,
- annas per dozen,
whichever - is
e higher.
(i) notfitted . | Preferential | 30 per cent. ad | 20 per cent. s e
revenue. valorem or six ad valorent,
annas per dozen,
whichever is
higher.
%3 (6) | RUBBRR-INSULATED Revenue , | 63 per cent, ad . e e
COPPER WIRES AND S valorem.
CABLES, no core of .
which, other than
one speclally design-
ed as a pilot core,
has a sectional area
of less than one-
eightieth part of a
square inch, whether
made with any addi-
tional insulating or
covgxing material or :
nos. SECTION XVII,
78 COAL 'TUBS, bipping - TRANSPORT MATERIAL.
wagons and the like : -
conveyances designe-
ed for use on light s
rall track, if adapted .
to be worked by :
manual or animal :
labour and If made :
mainly of iron or !
steel ; and compo- :
nent  parts  thereof
- made of lromn or
steel— . . . .
(a) of British manu- ) Protective..! 1} times the excise . . March 31st,
facture, duty leviable for 1941,
the time being
on steel ingots
produced- ~ in
British India ; or
10 per cent. ad
valorem, which-
. ‘1 ever is higher. .
{b) not of British | Protective. | 1} times the excise| . s March 381st,
manufacture, : duty leviable for 1941,
the time being on -
steel ingots pro-
duced ‘in British )
India plus BRs, 40 | - X
per ton; or 20 s
per-cent. ad valo-
, rem, whichever is
|8 higher.
54} 74 (1) TRAMCLES
c- -
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Ttem |
‘NO-.

- Name of article.

Nature of
. duty.

s‘ran'd;;é'd‘ rate of =

uty.

~

Preferential rate of duty
if the article s the pro-

~dueo or manufacture of -

) 74 (1)

74 (2)

74 (3)

-

TRAMCARS and com-
yopent parts and
acgessories thereof,

RAILWAY-MATERJALS
for] permanent-way
an rolling-stock,
‘naimely, sleepers,
other than iron and
steel, and fastenings
therefor ;  bearing
})la,tes, chairs, inter-
ocking apparatus,
brake-izear, shunts
ing’ skids, couplings-
and springs, signals,
tutn-tables, weigh-
bridges, carriages,
.wagons, traversers,
rallremovers, scoot-
ers, trollies, trucks ;
alfo cranes, water-
cranes and water-

tanks when import- |

ed! by or under the
orders of a.railway
administration: |
Pravided that for the
purpose of this entry
‘raliway’ means a
lide of railway sub-
jest tothe provisions
of: the Indian Rail-
ways Act, 1890,
and includes a tail-
way constructed in
-a State in India ‘and
also such tramways
as: the Governor
General in Council
may, by notification
in; the Gazette of
India, specifically
include therein ¢
Pravided - also .that

articles of machinery -

as defined in Item
No. 72 or No. 72 (3)
shall not be deemed
to. be iIncluded
hereunder.
Component parts of
Railway Materials,
as defined In Item
No. 74 (2), namely,
such parts only as
are cssentinl for: the
worklng of railways
and have been given
for that purpose
some special shape
or! quality which
wduld net be essen-

tial for their use for |

any other purpose :
Provided that articles
which do not satisfy
this condition shall
also be deecmed to be
component parts of
the railway material
to which they belong,
if they are essential

to:its operation and |

are imported with it

Revenue .

Revenue .-

Revenud .

25. per .cent, ad | .|

valorem.

16§ per-.cent. ad
valorem: .

15§ per cenb. ad
valorem.

_The »
United

A Briti
Kingdom. ritish

Colony,

Duration of
protective
rates of duty,

S TN
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. Xtem
No.

Name of article.

» Nat;ﬁre “of
“ duty.

| Standard rate of
“duty.

Preferential rate of duty
If the artlcle 18 the pro-
duce or manufacture . of
-
The

United
Kingdom,

A British’
Colony.

74 (3)
~conid.

75

75(1)

75 (2)

75 (8)

76_(4)

in :such quantities
as ‘may appear to
the Collector of Cus-
toms to be reason-
able.

CONVEYANCES not
otherwise specified
and component parts
and asccessories there-
of ; also MOTOR VANS
and MOTOR LORRIES
imported complete.

MoTOR CARS inciuding
taxlcabs and articles
(other than rubber
tyres and tubes)
adapted for use as
parts and accesso-
ries thereof, provid-
ed that such articles
as are ordinarily also
used for other pur-
poses than as parts
and accessories of
motor ‘vehicies in-

cluded In this item or |

in Items Nos. 75 (2)
and 75 (3) shall be
dutiable at the rate
of duty apecified for
such articles.

MOTOR CYCLES and
MOTOR 8COOTERS and
articles (other than
rubber tyres and
tubes) adapted for
use as parts and ac-
cessories thereof ex-
cepb such articles as
are also adapted for
use as parts and ac-
cessorles of wmotor
cars. ;

MOTOR OMNIBUSES;
chassis of motor
omnlbuses, - motor
vans and motor lor-
ries ; and parts of
mechanically pro-
pelled vehicles and
accessories not other-
wise specified, ex-
cluding rubber tyres
and tubes and such
parts and accessories
of motor vehicles in-
ciuded in thisitem as
are also adapted for
use as parts and ac-
cessories of motor

cars:

CARRIAGES and CARTS
whicls are not
mechanically propel-
led, not otherwise
specified, and cycies
(other than motor
cycles) imported en-
tire or in sectionsand
parts and accesso-
ries thereof ; exclud-
ing rubber tyres and
tubes.

Revenue .

Preferential
Ievenue.

Revenue ,

Preferential
revenue,

Preferential
revenue.

25 per cent. ad
valorem.

valorem.

374 per cent. ad
valorem. -

25 per cent. ad
valorem,

30 per cent. ad
valorem.

37} per cent. ad

30 per cent. ..
ad valorem.|.

as xS

174 per cent. ae
ad valorem. .

29 per cent, v
ad valorem,

Duratlon. of
protectlve
rates of duty.

76 ABROPLANES,

A
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i

. Preferential rate of duty
It the article I8 the pro-
duce or manufacture of | Duration of
- ; vei—s | proteetive
. rates of duty. -
. _The )
United A British : - ‘
Kingdom. Colony. -

wavons. kv

T Ieem| Name of arblele. Nabure of - andndidmtn ot ;

- { No. duty.” uty.

. -

76 ABROPLAKES,aeroplane] Revenue . | 23 per cent. ad .
. parts, aeroplane en- valorem.

gines, aeroplane én-
gine parts and rubber
tyres and tubes used
exclusively for aero-

planes. ~ A
76 (1) | SHIPS and other vessels| Revenue . | 16§ per cent. ad .. .
. for inland and har- valorem. . ) 3 ..
bour navigation, in- . . - ;
cluding .. steamers, .
- launches, boats and
barges tmported
entire or in sections :
Provided that articles
| of machinery as de-
fined in Item No. 72
_ or No. 72 (3) shall,
when separately im-
ported, not be deem- . i
ed to be included | §
hereunder. H
'i.?. (2) | LicHT SHIPS . . . Freo . . . . .

76 (3) | FurNiTURE TACKLE | Revenue . | 26 per cent. ad . : . - -1
and APPAREL, nob : “valorem. . 1
otherwise described,| ’
for steam-sailing,
rowing and other
vessels.

v

SECTION XVIIL o ' ' 1

SCIENTIFIC AND PRECISION INSTRUMENTS AND APP ARATUS ; WATCHMAKERS® FAI\‘D' -
CLOCKMAKRRS* WARES ; MUSICAL INSTRUMENTS, : ;

T INSTRUMENRTS, APPA- Preferential 80 per cent. ad , 20 per cent.
: RATUS and APPLIAN- | revenue, valorem. ad valorem. |
CES other than elec- ' : . . ) _
trical, all sorts not . . . ol
otherwise specified, . : :
including photogra-
phic, scientific, philo- |
. sophical and surgical. .

_ 97(1) | INSTRUMENTS, APPA- v Free . . . .
RATUS and APPLIAN- | ‘
CES8, lmported by a |~
passenger as part of
his personal baggage
and in actual use by
him in the exercise.
of his profession or
calling. ) .
77(2) | OPTICAL INSTRUMERTS,| Revenue . 25 per cent. ad .
APPARATUS and AP- valorem.
PLIANCES. : :
78 CLOCKS and WATCHES | Revenue . | 50 per cenb. ad . ..
and parts thereof. Lt valorem.
79 MUSICAL INSTRUMENTS| Preferential 50 per cent. ad 40 per cent. e .
and- parts thereof, | revenue. valorem. ad valorem. . -
all sorts not other-
- | wisespecified.
79 (1) | The following MUSICALL Revenue . 50 per cent. ad . 'e
INSTRUMENTS, name- valorem. |
ly, complete organs .
and harmoniums and | : . |
records for talking :
machines.

e

e —

'SECTION: XIX.
ARMS AND AMMUNITION.
80 Save where otherwise | Revenue . | 50 per cent. ad .

specified, all articles valorem.
which are arms or

. . parts

67
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© ftem
No.

Name of article,

duty.

e R "_1Pteierential Tate of duty

Nature of

\_ article-is-the.pro-.
duce or manufactiieof

Duration of
protective
rates of duty,

Standard rate of
... duby.

The
United

. A British
_Klnsdom.

" Colony.

s ol e

' 80
- ~conid.

80 (1)

80 (2)

. parts of arms within

the meaning of the
‘Indlan- Arms _Act,
1878 - (excluding
springs used for air
guus), all tools used
for cleaning or put-
ting - together the
satae; all -machines
for making; loading,
closing or capping
cartridges for arms
other than rified
arms and all other
sorts of ammunition
and military stores,
and any articles
which the Governor
General in - Councll
may, by notification
in the Gazette of
India, declare to:
be ammunition or
military sforer for
thet purposes of this

Subject to the exemp-

tions specified in
Item No. 80 (3)—
TFirearms, Including
gas and air guns,
gas andairrifles and
gas and air pistols,
not otherwise spe-
cified, but excluding
parts and accesso-
ries thereof,

Subject to the exemp-

tions specified in

Item No. 80 (8)—

(a) Barrels, whether
single or double,
for firearms, in-
cluding gas and
alr guns, gas and
air rifies, and. gas
and alr pistols, not
otherwise specified.)

(b) Main springs and
magazine springs
for fircarms, in-
ciuding gas guns,
gas rifles and gas

. pistols,

{¢) Gun stocks and
breech blocks.

() Revolver cylin-
ders, for each cart-
rldge they will

carr{. .
(e) Acltions (includ-

ing skeleton and }

waster), breech
bolts and their
heads, cocking
pieces, and locks
for muzzle load-
ing armns,

Tevenuc.

Revenue

Revenue

Revenue

Revenue

: Revenue

Preferential

Rs. 18-12 e
each or 40 . , i
per cent.

ad valorem,
whichever
is higher,

Rs.18-12each plus
10 per cent.
valorem, or 50 per
cent, ad valorem,

‘whichever-
higher.

Rs. 18-12 ) N N
each,

.s

Rs. 6-4
each,

v

or 37?1 per cent, o valorem, whichever is

Rs. 3-12
each,

Rs. 2-8
each,

e

higher, plus 12} per cent. ad valorem.

Re.1-4
each.

58
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‘ e ,A o : b, o Prefeteli‘ti'al m-te of duty
. ' -if the article is the pro-

. ‘ﬂexﬁ _"': Name ofarticle.- - '"Nature'of-'~ “Btandard rate of .}_lug:e_ o mg_pujgctg:q,olf_ o
_=Nof~_ v : duty. ;- S duty, E e - Duration of:
The gerotective .
7 . ) Unlted ' A Brltish rates of duty ..
. : . Kingdom. Colony.
. ' 2 — s - :
. 80(2) | Subjedt to the exeanp- |- o S e )
~contd.] tions: specified in : . - R

Ttem- No. 80 (3)--
contd. .

(f) Machines for mak:{ Revenue :. | 50 per cent, ad Cree v e
ing, loading, or valorem. AR :
cloping cartridges : : : :
for ritled arms.

* (g) Machines for cap-| Revenus . | 50 per cent. ad .. . L
ping cartridges for ' valorem. ’ O ,
rifled arins. . - : A ! - .
80 (8) | The following ARMS, |- . Free . N . [ e -
AMMUNITIORS and . R

"|- MILITARY STORES:—
(a) Atms ‘ forming
part of the regular
equipment of a
commissioned or
gazetted cfilcer. in
His Ma jesty’s Scr-
vice ontitled to
wear diplomatic,
military, mnaval,
Royal Air Force or
police unltorm. : . . ; I .
- (b) A revolver and E [ PR Y !
N an automatic pis- : i
i tol and ammuni- : Coe
' tion for such revol-
ver and pistol up
to» maximum of
.100 rounds - per
revolver or .pistol,

(i) when accom-

panying a commis-

sioned officer - of

His Majesty’s re- )

gular forces, or - : - .

o . of the Indian Auxi- o PR

liary Force or the . : :

Indian Terrliorial
Force or a gazetted
police officer, or
(i1) certlfied by the|
commandant  of . H
the corps to which ‘
such officer bé- - . o
longs, or, In the case
of -an officer not
attache¢ to any
corps, by the offi-
cer commandipg
the station or dis-
trict in which such
officer is serving
or,in the case of a
police officer, by
an Tospector Gene-
ral or Commis-
sioner of Pollee, to
be imported by
the officer for the
purpose of his
equipment.

(¢) Swords for pre-
sentation as army
or volunteer prizes.

(@) Arms, ammuni-
tion and military
stores: imported ’

with. ..

59
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Indian: Tariff.: © [Aor xxXB’

Preferentlal rate o duty V ~
it the article Is the pro- -

i T Vo duce-.or manufacture of | Duration of
Itom Namo of artlole, i+ + Nature of | Standard rate of S s profective
No. i duty. coodutyn | .Thé : +  |rates ot duty.
S : . ' United A Britlsh : -
. . . ’ i Klpgdom. Colony.
80(3) [ The following. ARMS, s . e
—ﬁon&)i; - -AMMUNITIONS and | - B R
MILITARY STORRS . .
. — - :
I with the sanction
: " of the Government f
‘ of Indla for the use
of any portion of . . R

the military forces ) )
of & State In India . . \ .
* Deing a unit noti- E )
ed In pursuance
of the First Sche-
R dule to the Indian
Extradition Act,

1903. :

(8) Morris tubes and
‘patent ammupi-
tion imported by,
officers command- .
ing:  British and - !

Indinn reyiments S
or volunteer corps T .

for the instruction
of thelr men.

80 (4)| ORNAMENTAL ARms | Revenue , | 25 per cent. ad
ol an obsolete pat- valorem.,
tern-possessing oply
©an antiquarian

value ; masonic and
theatrical and fancy
dress  swords, pro-
vided they are vir-
tually useless for
otfensive ordefensive
Purposes_; and dahsg
ntended exclusively
for domestic, agri-
cultural and indus-
trial purposes.

B1 CARTRIDGE = 0 83, | Prefer- | 50 per cent. ad | 40percent. | = ... T
fllied and empty. | enlla: re- | valorem. ad valorem.
venue,
: E SECTION XX. . ; ; .
MISCELLANEOUS GOODS AND PRODUCTS NOT ELSEWHERE INOLUDED.
82 CdRAL,‘prepared . | Revenue . (26 per cenb. ad e ' .
valurem. .
82 (1) | IVORY, manufactured,| Revenue .| 60 per cent. ad | | .. .
Bat atherwise speci- ‘valorem. .
ed.
‘82 (2) | BANGLES and READS, | Revenue . | 50 per cen ad e
oot otherwise speci- valorem.
. ed.
-88 BRUHES, allsorts . | Prefer-| 30 per cent. ed | 20 percent. vee
8' | > ’ sorts entsn] re- valorem. i ad valorem.
veaue, : ¢
B4 TOYS, GAMES, PLAY- | Prefer | 50 per cent. ad | 40 percent. .ee
- ING CARDS apd re- ential re- | wvalorem. ad valorem.
Gulsites for games ! venue.
aod sports, bird shot,

toy caanons, alr gups
and air plstols for
the time being ex-
cluded inany part of
British Indla from
the operation of all
the prohibitlons and
directlons contalned
in the Ipdian Arms
Act, 1878, and bows
and arrows,

S




R I oF 1934, ‘ Indian Tariff.

. : "7 - . |'Preferential rate of duty .
[ . R . e 11 $ae actlcle i the prov
SRR R 1. duce ot manufaciure of Diiration of
Item Name ofarticle. Nature of | Standard rate ot ———————_| protestive
. No. . duty. duty. - The - © " |rateg of duty.
. : -Uhoited - '{ ‘A British '
Kingdom. | Oolony.

85 | BUTTONS,XETAL . |Prefecr- |80 per cent. ai| 20 percent| i I
vr o ential Te- | valorem, advalorem. _
venue,

85(1).] Sa0®Pry’ RQUISITES | Prefer | 50 per cent. ad | 40 ercent. L e
excluding tobacca | ential ve- | valorem. a mlorm-.
and matches: - vepue. .

. : 7.
Provided that. me- : - .
- chanleal lighters as | .
defineqc In the Me-
chanieal  Lighters
(Exclse Daty) Aect,
* 1034, shall be liable
Inaddltion toa duty '
equal tothe amount
of the exclse duty
imposed by that Act
©n niechanical
lighters manufactyr-
ed in Dritish India.

SECTION XXI.
WORKS OF ART AND ARTICLES FOR COLLECTTONS.

-l 86" PrINTS, ENGRAVINGS | Revenue . [ 50 per cent.
i and PIOTURES (in- Lo!
: - . chuding photographs
and piecture post|
cards), not ather-
wise specified,

res woe

valorem. = )

©-88(1) | ART, WORES OF, not | Revenue , | 25 per cent. ad _
otherwise specifed., ralnrem. ]

86 (2) | ART, the following Free ., . .
1 - WORKS OF :——-S]) sta- '

: I tuary anpd pletures | )
Intended to be put L3
up for the public , :

bepefit In a publlc .

place, and (2) memo-
rials of o public cha.
racter Intended to
be putup ina publie .
place, includlng the : i - .
materlals used, or to ’

be nsed In their con-
struction, whether
worked or not.

|
86 (3) | BPECIMENS, MODELS | | ... Free . p .
aud WALL DIAGRAMS : .
1Mustrative of natural
sclence, and medals
and antlgue colps,

86 (4) | POSTAGE BTAMPS, Free .
. wh%ther used or un-
used.

_ SECTION XXIL
ARTICLES NOT OTHERWISE SPECIFIED.

87 All other articles not | Revenue . | 26 per cent. ad | - ...
othierwise specified, valorem.

lacnding  “articles

fmported by post.

. ' THE SECOND SCHEDULE,
: ' . o1
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Indian Tariff.
THE SECOND SCHEDULE.

- Exeort TarIFF.

" [aor 3xx03°

No. . Names of articles. Per Rate of duty. .
JUTE, other than Bimlipatam: ute.
-1 | Raw JurE— ’ . o . . . Rs. A,
(1) Cuttings . Bale of 400 lbs. 14
) © (2) All other descriptions o, . +. | Bale.of 400 Ibs. . 1 8
2 | JULE MANUFACTURES, when Dotin actual use ~ .
" as toverings, receptacles or.bindings; for | - A
other goods— N - .
(1) Sacking (cloth bags, twist, yarn, rope | Ton of 2,240 Ibs. . 20 0
© and twine). : R ’ :
(2) Hegslans and all other descriptions | Ton of 2,240 1bs. 32 0
 of jute manpufactures not otherwise '
' specified.
SKINS, .
3 | RAW SKINS . . | Ad ralorem . 5 per cent.
RICE. ' ’
4 | BIOE, husked or unhusked, including rice.[Indianmaund of 82 2/71bs,| Two annas and three ples.
flour but excludingrice, bran and rice dust | "avoirdupols weight. . .
whichare free. . - : . o
»
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B o 1934.] Indian Tariff.
' THE THIRD SCHEDULE.
. Acrs REPRALED.
(See section 13.)
Year. No. { Short title, Extent of repeal;
: 1 . 3 4

1898

1899

1902

1903

1503

1904

1914
. 1916

1916

1917

1919
1922

1924

1925

1925
1925

1926

1927

1027

1927

L'm
X1V

VIl

§o.¢

X1I

X1

v
X111
VI

XIiX
p.ois

IX

XTI

xav
XXV

XVII
11

v

XX

.

The Indian Tariff Act, 1894
'l‘h]esgdian Tariff Amendmeént Act,

-| The Tndian Tariff (Amendment) Act,
1902 -

The Indian Tea Cess Act, 1903

.. “\:_\
The Indian Tariff (Arnis “nent)Act,
1003. -
An Act to reviv: nd _¢-ontinue
. section 8B of tle *,.Jian Tariff

| Act,1804.
Thlegillzepeallng alfld Armending Act,

The Tndian Tariff (Amendment) Act,
19186,

The Amending Act, 1016

The Indian Tariff (Amendment) Act,
1917,

Thfg!l%dtan Tarlff (Amendment) Act,

Acets of the Indian Legislalure.
The Indian Finance Act, 1922

The Indian Tariff (Amendment) Act,
1924, ’

The Indian Finance Act, 1925

Thleglz uﬁdiauTariﬂ (Amendment) Act,

"The Bamboo Paper Industry (Pro-
tection) Act, 1925,

The Ionaxm'rar'm (Amendment)Act,
1

20,

The Steel Industry (Protection) Act,
[

The Indian Finance Act, 1027

" teclion) Act, 1927,

be Bamboo. Paper Industry (Prov|

Acts of the Governor Qeneralin Connell.

. The whole.

So much as is unrepealed.
Somuch as §s unrepealed.

In the title and preamble, the words
and figures ‘“and to amend section 5
of the Indfan Tariff Act, 1804*;
in clause (b) of section 2, the words
and figures “ and by section & of the
Indian Tariff Act, 1894, as amended
by this Act* ; and section 8.

Somuch as'ls unrepealed.

Somuch asisunrepealed; . |, -

So much of the First Schedule as
relatesto the Indian Tariff Act, 1894,

So much as Is unrepealed.
} .

the Indian Tariff Act, 1894
So much ag is unrepealed.

So much of the Schedule as relates to

The whole.. -

.

In the title and, preamble, the words
and figures ‘‘the Indian Tariff Act,
%894, and*’; section 3 and Schedule

The whole.

In the title and preamble, the words
and Rgures * to remit or vary certain
duties leviable under the Indlan
Tariff Act, 1894, ; section 3 and
Schedule I, . . .

Somuch as Is unrepealed.

éo much as is unrepeallzd.
The whole,
The whole,

In the title and preamble, the words
and figures ‘‘the Indjan Tariff Act,
- 1894,"; section 4 apd ScheduleI].

“Fhe whole.

F

~u,

1927 XXIII

' - 63,

B L
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Indian Tariff.

facT XXX

" Short £t
8

- Extent .of repeal,
‘4

Acts of the Indiat Legislaltire—contd.

The Indlan Tarlf (Cotton Yarn
Amendment) A(,t, 1927,

'.rmgrndlan'rmﬁ (Amendment)Act ]
"The Indlan Tarlf (Amendment)Act,
1928,

. » .
The St.ee) Industry (l’rot ection) Act,
192

TbAe tMnteh Induatry (Protection)
e

The Indian Tariff (Amendment) Act,
1928,

The Indian Finanee Act, 1020 .

The Indlan'.rariﬂ (Amem}mcnt) Act,
Thc %eel Industry - ](Pmbtion) A ct

The Indlan Finance A.."'(a;xim .
N

The Cotton'l‘extlle Industry (Protec-

tion) Act, 1930

Theggfieel Industry (Protection) Act,’

The Gold Threﬂd Indusrtry (Protec-
tion) Act, 1931

The Wheat (Import Duty; Act, 198}

The Heavy Chemical Industry (Pro-
teetron) Act., 19.;

The Wheut. (m;ort Duty {(Extend-
ing) Att 103

The Wire and Wire Ix‘nll ]ndustn
(I’mwruun) Act, 1932,

| The Rntrhoo Piaper Industry (Pro-

tectiun) Aet, 1932,

The Yndian Tarifl {Wireless Brond-
casting) Amendment Act, 1982,

The Indlan Tarift (Gttawa Trade

Ayreemen{(;Amendment Act, 1832,

The Cotton Textiie Jpdustsy Protec-
tion’ (Amendment) .Act,, 1883.

The Wheat Import Duty (Extepd-
ing) Act, 1838,

The Indlan Finance Act, 1933 .

‘The 1ndian Tariff (Ottawa Trude
Agrecinent) ..
Ammdmem.Act 1933

nw lndmn Lanify (Ammdment)Ac(’,

Qum-lementary,

The whole,

,

The whole.

The whole.

The whole,
The whole,
The whole,

The whole.
The whole.

The whole.”

In the title and preamble, the words .
apd figures “ to vary reftaly dwirs .
. lev(al Ie under (ke Indian Tarifl Art,
1804,'"s sections 4 and 4A and -
Bchedule . . o

The whole,

The whole.

The whole,

8o much asds unrepealed.

The whole.
The whole,

The whole.

- The whole.

The whaole,

The wh ole.

The whole.

The whole.

ln the title and presmble, the words
*to vasy certein duties
Ievialle under the Indlun Turifl Act,
1894,”” and sectiop 3. :

and figures *

The whole.

The whnle.

fear;
1
1027 | XX1II
“1027 XXTV
1928 | vir
1928 | VIII .
1028 | XVIT . .
1920 [1V .
eV .
EETY 0 B
1030 | X11
1080 | XV,
-‘1930 XV,
81| .
19r;1 ur .
1931 | XV .-
1081 | XX11.,
)
082 |1 . -
 1932 v .
w32 | v .
1932 | XV .
1932 xxv .
1983 11V .
‘1038 | Vv .
1033 | ViI .
10331 VaI .
1033 izv .
64
\
¥
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g .

i an

i

1688 XX




. <
. 1938

or 1934.]

= Indian Tariff.
Year, - No, -Short tlﬁle.,’ e Extentv. of repeal,
1 2 s

4

1083 |

- 108 | X

1934

1984

1084 |

1084

1034
T 1084
1028

1624 |
1981

23

X1I

X VI

1933,

« | The Indlan 'rmm (Second Amend-

ment) Act, 1033,

ing)-Act, 1934,

- | The Cottcn Textile Industry Protec- )

tion (Amendment) Aet, 1034,

« | The Steel and Wire Industries Pro.

tectlon{Extending) Act, 1934,
. | The Indtay Pinance Act, 1084

tion) Amendment Act, 1934,

The Indlan Flopnoe Act, 1923
‘The [ndlan Finance Aet, 1924
| The Indian Finance Act, 1951

cand Extendloy) Act, 1951.

Aets of the Indian Legislature—conely,

. | The Cotton Textile Induatry FPro-
tection (Second Amendment) Act,

+ | The Indlan Tatiff (Amendment)Act
1 934,

Th e Tnd lan Finnnce(Supplementary

The whole. -

Sectit.ms 2and 3.

The whcle,

. The Wheat Import Duty (Extend- The whole.

Thewhole.

The whole.

« | In the tlﬂe and yreamble, the words..
ani figures " fo vary certalndutics

levinb inder the Indlan Turifi Aet,.

. 1894 "' ; and section 3.

. | The Indian Tariff (Textile Protec- | The whole.

The Matches (Exclse Duty)Act,1934] Section 20.
Acts mads by the Governor General under section 671 o]

[ the Qovernment of India Act.
+ | Somuch as Is uniepealed.

80 muels as is unrepealed.,

. | Tn the title and premnbie, the words:

uand figures ““to vary cerfain dnttes:
fevia l:ln under the Indlas Terifl Act,

1994,"; aections 8 and 4 and Seles
dulex Tand M,

Sections 8 and 4 and Schedule T,

GIPD—L 137 LD-—8-11-34—4,500,
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